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POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)
Whereas the undersigned being the Authorised Officer of the Motilal Oswal Home Finance Limited (Formally known as
Aspire Home Finance Corporation Ltd). under the Securitisation and Reconstruction of Financial Assets & in compliance
of Rule 8(1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued demand notice/s on the date mentioned against each
account calling upon the respective borrower/s to repay the amount as mentioned against each account within 60 days
from the date of notice(s)/date of receipt of the said notice/s.
The borrower/s having failed to repay the amount, notice is hereby given to the borrower/s and the public in general that
the undersigned has taken possession of the property/ies described herein below in exercise powers conferred on him/
her under Section 13(4) of the said Act read with Rule 8 of the said Rules on the dates mentioned against each account.
The borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing
with the property/ies will be subject to the charge of Motilal Oswal Home Finance Limited, for the amount and interest
thereon as per loan agreement. The borrowers’ attention is invited to provisions of Sub-section (8) of Section13 of the Act,
in respect of time available, to redeem the secured assets.

Sr
No

Loan Agreement No. /
Name of the Borrower/
Co Borrower/Guarantor

Demand
Notice Date
& Amount

Date of
possession

Taken

Description of the
Property/ies mortgaged

1 LXKAD00319-200074122
Rameshbhai Kalubhai

Radadiya & Nidhi
Rameshbhai Radadiya

14-11-2022
for Rs.

1574029/-

24-04-2023 Flat No - 404, 4th Floor, Shreeji Palace In Amar
Residency, Near Shakti Lake City, Block No - 116,
Nansad, Kamrej, Surat, Gujarat - 394180

2 LXSUR00116-170029816
Bharatbhai Dhansukhbhai
Solanki & Shobhaben
Bharatbhai Solanki

08-12-2022
for Rs.
830688/-

24-04-2023 78 Laxmi Residency, At Syadala, Rs No 271/3,
Pakki 273, 305, 307, Tal-Olpad, Surat, Block No
161/A/1, Chorasi, Surat, Gujarat 395010

3 LXSUR00215-160010485
Balu Arjun Pradhan &
Lili Bulu Pradhan

08-12-2022
for Rs.
803572/-

24-04-2023 Plot No 110, Kuvarda Rs No. 352-2, 353, 354,
Block No. 332-A, Ranchod Nagar Soc, Kuvarda,
Surat Gujarat 394210

4 LXBOT00317-180068175
Punit Rashikbhai Indrani
& Falguniben Punitbhai

Indrani

01-02-2022
for Rs.

1201639/-

26-04-2023 Gurukrupa Society Chikni Na Karkhana Pase
Nr/ Tobaco Factory Botad Gurukrupa Society
Bhavnagar Gujarat 364710

5 LXBHA00418-190071057
Maheshbhai Nanjibhai
Solanki & Sarojben
Maheshbhai Solanki

08-12-2022
for Rs.
587111/-

25-04-2023 Sainath Complex, Second Floor, Flat No 206, Plot
No 1 & 2, R S No 47/P/1(Fulsar), Tulsi Park Society,
Sidsar Road, Bhavnagar, Chitra, Sidsar Road,
Bhavnagar, Gujarat 364001

6 LXSUR00217-180055006
Rohit Nitinchandra Devle &

Shila Nitin Devale

13-12-2022
for Rs.

1323768/-

25-04-2023 Flat No A/310, 4th Floor, Mark Point, R.S.No 128/1,
Block No 204, T.P. Scheme No 69, F.P.173, Dindoli
Kar Adva Road, Dindoli, Surat 394210 Surat
Gujarat

7 LXSUR00317-180052819
Jay Prakash Yamuna

Prasad Pathak & Manjeet
Jay Prakash Pathak

19-03-2022
for Rs.
921210/-

25-04-2023 R/O.FLAT NO. 307 R.S.NO.102/ 102/1 BLOCK
NO.104 105 MARUTI RESIDENCY BUILDING
NO. A KADODARA SURAT 384327 PALSANA
SURAT GUJARAT

8 LXSUR00416-170032163
Sanjaykumar Bharatlal

Yadav & Geeta Brijlal Yadav

13-12-2022
for Rs.

1355457/-

25-04-2023 Plot No.335,Sai Kutir Residency,Nr. Cannal
Road,Bagumara ,Palsana,Rs.No.99 100/1 Block
No.130/A,Surat-392130 Surat Gujarat

9 LXSUR00215-160019031
Satyavijay Sanjaykumar

Singh &

08-12-2022
for Rs.
357231/-

25-04-2023 Flat No. 309, & 310, Soni Park, Hsg Soc-2,
Shubhlaxmi Complex, New Block No.2, Plot No.95,
96, & 97, Nr. Essar Petrol Pump, Surat, Bardoli
Road, Gujarat 394327

10 LXSUR00216-170024637
Bipinkumar Rupsangbhai
Mer & Nitaben Bipinbhai

Mer

24-08-2021
for Rs.
760401/-

22-04-2023 Plot No - 368, R.R.Residency, R.S.No. - 376/P,
382/1, 377, 50.18 Sq.Mtr., Borasara, Kim Chowkdi,
Block No - 322,323, Near Panesara Village,
Mangrol, Surat, Gujarat - 394125

11 LXNAR00316-170047023
Shankarlal Banvarilal

Prajapati & Kamesadevi
Prajapati

22-02-2021
for Rs.
935215/-

26-04-2023 Flat No. - B - 9 - 303, Block No. - C - 1, Green
City, Inside Lane Of Loc, Petrol Pump, Rakanpur
To Satej Road, Rakanpur, Ahmedabad, Gujarat -
380001

Place : Gujarat
Date : 28.04.2023

Sd/-
Authorized Officer

(Motilal Oswal Home Finance Limited)

Motilal Oswal Home Finance Limited
Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,

Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025, Tel: (022) 47189999
Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

PASCHIM GUJARAT VIJ COMPANY LIMITED
CJAMNAGAR CIRCLE OFFICE

Customer Care Centre Toll Free Nos.
1800 233 155 333 & 19122.

TENDER NOTICE
Sealed tenders are invited for City 1 : Erection & Maintenance
of HT/LT lines & T/C's and all type of Line Work in various
S/Dns under Various Schemes., Purchase of Kitkat fuse.,
Rural : Installation of LSTC Work & Re-Activation of LST
Earthing on AG Feeder, Drilling of Bore Earthing in S/S at var-
ious villages., Devbhoomi Dwarka : Erection & Maintenance
of HT/LT lines & T/C's, Meter Installation, Disconnection /
Reconnection & Meter Replacement under various S/Dns
under Various Schemes., Hiring of Boat for Attending Fault of
Marine cable of various phases pair along with Labor and
equipment at (Byte-Okha)., Replacement of Failed / Damaged
Transformers for various S/Dn., Fabrication of various items
under various schemes., Work of 1-Phase & 3-Phase Meter &
Service Replacement and Installation of MMB, Lying of Cable.,
Supply of Drinking Water Jug., Hiring of Truck for Store for
transportation of various materials from RSO, Jamnagar to
Devbhoomi Dwarka Store & various locations of S/Dn., Hiring
of Truck for TMS for transportation of Failed / Repaired / new
transformers at various locations of agencies allotted by Circle
Office Jamnagar., Work of maintenance of various capacities
of RMU installed & shifting work in Dwarka sub division.,
Printing of Various Items., Zerox works., Courier Service.,
Stationary works., Work of fault detection and rectification of
HT, U/G 11KV XLPE underground cable in Dwarka town area
for Dwarka S/Dn., Hiring of Vehicle Diesel Heavy Duty (Bolero
Closed Body) Jeep for 12 hrs. for Okha S/Dn., Hiring of Bolero
Vehicle for Mini Maintenance Team at Raval Fault Office under
Kalyanpur S/Dn. for 24 Hrs.
Details of the above mentioned tenders will be uploaded on
P.G.V.C.L.'s Website, www.pgvcl.com, www.nprocure.com

GOVERNMENT OF RAJASTHAN
OFFICE OF THE SUPERINTENDENT,

ASSOCIATED GROUP OF HOSPITALS, AJMER
No. 24/Acctt.-8/JLNH/2023 Date: 6.4.2023

Notice Inviting E-Bids
UBN AGH2324GLOB00005

On line Technical & Financial bids are invited from the ‘micro’, ‘small’ those should be
classified under sub-section (1) of section 7 of the Micro, Small Development Act, 2006 and
situated in Rajasthan and recognized by the Industries Department Rajasthan Rate Contract
for Two year 2023-2025 Supply of Gauge & Bandage for J.L.N. Hospital Ajmer
(Amounting 200.00 lakhs). Details may be seen in Bid documnets on the websites of
http:/sppp.rajasthan.govt.in and http:/eproc.rajsthan.govt.in and may be downloaded
from these website from .... onward.

S. No. Schedule Detail
01 Estimated cost Rs. 200.00 Lack
02 Tender Fees Rs. 1000/-
03 RISL Processing Fees through e-

Gras Challan
Rs. 2000/-

04 Earnest Money Deposited Rs. 100000/- (One Lack)

05 Bid Publishing Date & Time 6.4.23 at 05.00 PM

06 Document Download Date and
Time

7.4.23 at 12.00 NOON

07 Pre-Bid Meeting 12.4.23 at 02.00 PM

06 Document Upload Date and Time 27.4.23 at 10.00 AM

07 Bid submission Date & Time 27.4.23 at 04.00 PM
08 Physical Tender Fees, Processing

Fees Challan Copy Submission
Date, Time & Venue

On or Before 27.4.23 Till 04.00 PM
Office of The Superintendent,
Associated Group of Hospitals, Ajmr

09 Technical Bid Opening 28.4.23 at 04.00 PM

Sd/-
DIPR/C/5668/2023 MEDICAL SUPERINTENDENT

TENDER NOTICE NO.03/ 2023-2024
Online tenders are invited by the Executive Engineer Panchayat
Irrigation Division, Dahod Pin Code No.389151 Phone No. 02673
239240 Dist.Dahod from Govt approved contractors for the works of,
Irrigation tank Canal & Structure of Panchayat Irrigation Division,
Dahod of Dahod District. Est. cost of works is Rs.50.00 lacs and head
of works are, Tenders invited from ''E-1" Class & above are invited for
above works. Online tenders should be invited for above works.
Online tenders should be revceived up to Dt.10/05/2023 time 18.00
hours.
Tender Notice and other details can be seen on www.nprocure.com.
Or one can contact of above office during office working hours. Bank
solvancy for current year for amount 20% of tender amount of
Nationalised bank / Schedule bank put to tender and narmada bond
should be uploaded.
Note : Submission of tender fee, EMD, registration certificate current
calender year solvency, Pan card last 3 year I T Returns, GST num-
ber and Annexure 1 to 6 of From No.B-1, Should be scammed in elec-
tric formate and also physically submitted by RPAD or speed post
shall be filled along with Annexure I to VI are compulsory. Tender will
not considered if Annexure I to VI are not submitted along with From
No.-B 1. GST shall be applicable as per Government norms.
Reference of GST registration shall must be produced by the contrac-
tor. In case of failing in producing GST registration tender may lead to
rejection. (Superintending Engineer reserves right to accept or reject
any or all tenders without assigning any person.)

Sd/-
Executive Engineer

Panchayat Irrigation Division
INF/Dahod/18/2023 Dahod

S¼Æ]•¼t¼ Š¼¼r¼Â Š¼Æ•¡¼k¼ @¼‡¼Ì S¼h• ¡ü¼¡¼¬x¼¼ ù¼¼Ìm™
hÌ‡m• ‡¼¼ÌhÂ¬¼ ‡¼Z. 18 ¬¼‡¼Ì 2022-23 (ù¼Â Ì̂ Š¼œü¼t‡¼)

hÌ‡m• @¼¼A.mÂ. ‡¼Z. 588917
K¼ü¼™Š¼¼ÿ¼K A]‡¼Ì•¦¼Â, ^°Ì• @¼¼•¼ÌSü¼ ù¼¼Z†¼K¼û¼ ½¡¼ú¼¼S¼, S¼Æ.Š¼¼.Š¼Æ. @¼‡¼Ì

S¼. ¡ü¼. ù¼¼Ìm™, @¼Ìÿ¼. @¼¼A. ¬¼Â. @¼¼ÌöÂ¬¼‡¼Â ¬¼¼û¼Ì ]º¼ú¼¡¼‡¼ !! y¼°¼Ìy-
389151 t¼•öx¼Â ¬¼Zú¼½¡¼t¼ @¼\t¼ ¡¼©¼™ 2023-24 û¼¼hÌ t¼x¼¼ @¼½t¼¡¼Ê½ª,
¬¼Æ‡¼¼û¼Â KÌ KÆy•t¼Â @¼¼Š¼y¼‡¼Â ½¬x¼t¼Âû¼¼Z y¼°¼Ìy _Ÿ¼¼û¼¼Z Š¼¼r¼Â‡¼Â t¼ZS¼Â ¡¼¼º¼¼
S¼¼û¼¼Ìû¼¼Z t¼¼KÂy‡¼Â û¼¼ZS¼‡¼Ì Š¼°¼Í[¼Â ¡¼º¼¡¼¼ S¼¼û¼û¼¼Z Š¼¼r¼Â Š¼°¼Í[¼¼m¡¼¼ @¼ZS¼Ì‡¼¼Ì
h›¼‡¬¼Š¼¼Ìh™ K¼Ì‡h›Lh @¼¼Š¼¡¼¼ û¼¼hÌ ú¼¼¡¼¼Ì û¼¼ZS¼¡¼¼û¼¼Z @¼¼¡¼Ì \Ì @¼¼ @¼ZS¼Ì‡¼¼
@¼¼Ì‡¼ÿ¼¼A‡¼ A-hÌ‡m•¼Ì t¼¼. 10/05/2023 ¬¼Æ†¼Âû¼¼Z @¼¼Ì‡¼ÿ¼¼A‡¼ ú¼•¡¼¼‡¼¼
•°Ì£¼Ì. y¼°¼Ìy _Ÿ¼¼ û¼¼hÌ @¼¼ K¼û¼û¼¼Z •¬¼ †¼•¼¡¼t¼¼ t¼x¼¼ K¼û¼S¼Â•Â K•Â £¼KÌ t¼Ì¡¼¼
¬¼P¼û¼ h›K/ h›ÌLh•/ hÌK• ‡¼¼ û¼¼ÿ¼ÂK¼Ì/ K¼Ì‡h›Lh•¼Ì‡¼Ì @¼¼x¼Â t¼Ì‡¼Â ^r¼ K•¡¼¼û¼¼Z
@¼¼¡¼Ì \Ì @¼¼ •Ât¼Ì ]Ì K¼ÌC ¡ü¼½Lt¼ @¼x¼¡¼¼ K¼Ì‡h›Lh• K¼û¼ •¼Q¼¡¼¼ A[\t¼¼ °¼ÌC t¼Ì
•Ât¼Ì t¼Ìû¼‡¼¼ ú¼¼¡¼¼Ì A-hÌ‡m•ÃS¼ …¼•¼ @¼¼Ì‡¼ÿ¼¼A‡¼ ú¼•¡¼¼‡¼¼ •°Ì£¼Ì. hÌ‡m• @¼ZS¼Ì‡¼Â
¡¼†¼Æ ½¡¼S¼t¼¼Ì ¡¼Ìù¼¬¼¼A http//gwssb.gujarat.gov.in EŠ¼•x¼Â û¼º¼£¼Ì
K¼ÌCŠ¼r¼ K¼•r¼ y£¼¼™¡ü¼¼ ½¬¼¡¼¼ü¼ K¼ÌCŠ¼r¼ KÌ ù¼†¼¼ hÌ‡m•¼Ì @¼¬¡¼ÂK¼• K•¡¼¼‡¼¼Ì °M
K¼ü¼™Š¼¼ÿ¼K A]‡¼Ì•¦¼Â‡¼Ì @¼ù¼¼½†¼t¼ •°Ì \Ì. S¼œ¼ûü¼ ½¡¼¬t¼¼•‡¼Â Š¼Â¡¼¼‡¼¼ Š¼¼r¼Â‡¼Â
¬¼û¼¬ü¼¼ @¼ZS¼Ì S¼Æ.Š¼¼.Š¼Æ. @¼‡¼Ì S¼.¡ü¼. ù¼¼Ìm™‡¼¼Ì °ÌÿŠ¼ÿ¼¼A‡¼ ‡¼Zù¼•-1916 EŠ¼•
]‡¼t¼¼@¼Ì ¬¼ZŠ¼K™ K•¡¼¼ @¼‡¼Æ•¼Ì†¼ \Ì.

û¼¼½°t¼Â/y¼°¼Ìy/21/2023

IREL (India) Limited
Formerly Indian Rare Earths Limited

(A Govt. of India Undertaking)
CIN: U1500MH1950GOI1008187 Website: www.irel.co.in
An ISO 9001: 2015, ISO 14001: 2015 & ISO 45001: 2018

Company

Ref: ADVT. NO.23-24/3 Date: 26-04-2023

TENDER NOTICE

IREL (India) Limited, Chavara invites Bid for the following
items / job descriptions

Bid No. Job / item Description
GEM/2023/B/XXXXXXX Design, engineering, supply,

erection and commissioning of bulk
vending for finished product
(Ilmenite)

Bidder may download tender document from http://irel.co.in,
http://gem.gov.in or CPPP website. Any corrigendum / exten-
sion to above tenders shall be hosted in above websites only.

davp - 48129/12/0002/2324 Sd/- Head, Chavara

Directorate of Archaeology and Museums, Government of
Gujarat invites interested Bidders to participate in the bid-
ding process for the Selection of an Interior and Exhibit
Agency (lEA) for execution and maintenance of works for
Archaeological Experiential Museum at Vadnagar. Gujarat.
Please note that the Bid Documents can be downloaded
from 28th April 2023 from website https://nprocure.com/.
The Last Date of Tender Documents Download is 27th May
2023 at 05:00 PM. The last date of submission of hard
copies of the documents is 27th May 2023 at 05:00 PM.
Evaluation of Preliminary Qualification criteria will be done
on 28th May 2023 at 12:00 Noon. For further detail please
contact 079-23256730/40.

INF/188/23-24 Director, Archaeology & Museum

TENDER NOTICE
Directorate of Archaeology and Museums,

Government of Gujarat,
Abhilekhagar Bhavan, Sector-17, Gandhinagar

Second Attempt

Office of Additional Chief Engineer PHED,
Region-II, Jaipur

Telephone No 0141-2702700, Email: ace.region2jaipur@yahoo.com

File No 175-194 Date 6-4-23
Notice Inviting Bid 01/2023-2024

Bids for Augumentation of Piped Water Supply Scheme of Village
Manda Bhim Singh for Providing Functional Household Tap Connections
Under Jal Jeevan Mission in the jurisdiction of PHED, Sub Division
Sambhar Lake, District Rural Division III Dudu (Jaipur) of subject matter
(s) of Procurement) are invited from interested bidders upto dated
10-4-23 at 6.00 P.M. Other particulars of the bid may be visited on the
procurement portal (http://www.eproc.rajasthan.gov.in,
http://sppp.raj.nic.in) of the state. The approximate value of the
procurement in Rs 378.71 Lac
NIB:- PHE2324A0093
UBN: PHE2324WSOB00195 WÀ°ff./-Ad°fdSX¢°f ¸fb£¹f Ad·f¹f³°ff

ªf³fÀ½ff±¹f Ad·f¹ffadÂfIYe d½f·ff¦f
ªf¹f´fbSX ÃfZÂf (dõX°fe¹f) ¦ffa²fe ³f¦fSX, ªf¹f´fbSXDIPR/c/5562/23

Online Tender
Tender Notice No.6 of 2023-24

The Tenders are invited by the Executive Engineer, R & B
Division, Palanpur-385001 Phone No.(02742) 252430 for
3 (Three) Road works for Consultancy services for prepa-
ration of DPR, DTP, Structural Drawing, Land acquisition,
Utility Shifting, Forest Clearance, Approval from R & B
Department and other concern department and other
suggested work as per on line E-Tendering procedure.
The details notice of which could be seen & Download on
website http://rnb.nprocure.com from Work on
Dt.29/04/2023 and onwards. Other changes will be seen
online.
For Further particulars contact above stated office during
office hours. Notice is also available on www.state-
tenders.gujarat.gov.in No.DDI/PAL/64/2023-2024

IYf¹ffÊ»f¹f A²feÃf¯f Ad·f¹fa°ff E½fa ´fQZ³f ´fdSX¹fûªf³ff ´fi¶f³²fIY
½ffMXSXVfZOX ÀfZ»f IY¸f OXfMXf ÀfZ³MXSX dªf»ff ´fdSX¿fQ ·f½f³f, IYûMXf

RYû³f ³fa0 0744-2500127 BÊ-¸fZ»f SEWDSC KOTA@RAJASTHAN.GOV.IN

IiY¸ffaIY-2023-24/24 dQ³ffaIY:-17.04.2022

NOTICE INVITING BID
NIB No 01 YEAR 2023-24

Bids for NRMWorks (Anicut. MPT. Pond etc. under PMKSY 2.0 Project Area
in Block Khairabad, Sangod, Sultanpur ( 3 Package) of estimated value INR
810.17 Lacs are invited from interested bidders up to 6.00 PM, 28.04.2023.
Other particulars of the bid may be visited on the procurement portal
(https: //eproc.rajasthan.gov.in or https://sppp.rajasthan.gov.in) of the state.

NIB NO. WSC2324A0022

UBN NO. WSC2324WSOB00029
WSC2324WSOB00030
WSC2324WSOB00031

WXÀ°ff/-A²feÃf¯f Ad·f¹f³°ff E½fa ´fQZ³f ´fdSX¹fûªf³ff ´fi¶f³²fIY
½ffMXSXVfZOX ÀfZ»f IY¸f OXfMXf ÀfZ³MXSX dªf»ff ´fdSX¿fQ ·f½f³f, IYûMXfDIPR/C/5839/2023

OFFICE OF PROJECT DIRECTOR, SPMU, ATAL BHUJAL
YOJANA, GROUND WATER DEPARTMENT, JAIPUR

72-B, JHALANA INSTITUTIONAL AREA, JHALANA DOONGRI, JAIPUR
EMAIL ID:- PD.ATAL@RAJASTHAN.GOV.IN CONTACT: 0141-2703799
NO. F.2 (55)/ATAL/PO/SPMU/GWD/JPR/2023/59 DATED: 19.04.2023

Request for Proposal 56/2023-24
RFP for Selection of an Agency to provide the Services for Gram
panchayat training for functionary under Atal Bhujal Yojana are
invited from interested bidders up to 10.05.2023 at 11.00 AM. Other
particular of the RFP may be visited on procurement portals
(www.eproc.rajasthan.gov.in, http://sppp.rajasthan.gov.in) and
http:// phedwater.rajasthan.gov.in.
UBN GWD2324SLOB0069

Sd/- PROJECT DIRECTOR
DIPR/C/5801/2023 SPMU, ATAL BHUJAL YOJANA

OFFICE OF THE SUPERINTENDING ENGINEER,
WATER RESOURCES CIRCLE, JAIPUR

No.1143 Date: 17.04.2023
E-NIT No.- 01/2023-24

On behalf of the Governor of Rajasthan, bids for the following works are invited
from eligible bidders up to 06:00 PM on dated 10.05.2023 and financial bid will
be opened on dated 11.05.2023 at 3:00 PM.
1. Height raising of Jeewad Nadi Anicut village Ramgarh Murda GP Kheda Badh
Ramgarh Tehsil Gangapur City District Sawai Madhopur Rs 218.63 Lakh.

2. Repair and Renovation work of Khidarpur Talab Gram Khidarpur Tehsil
Wazirpur District Sawai Madhopur Rs 251.04 Lakh.

3. Repair and renovation work of Bhai ka Nallah anicut Village Arniya GP Bad
Kalan Tehsil Gangapur City District Sawai Madhopur" Rs 265.34 lakh.

Other particulars of the bid may be visited on the procurement portal
(http://eproc.rajasthan.gov.in, http://sppp.raj.nic.in) of the state.

NIB No: WRD2324 A0016
UBN NO. 1. WRD2324WSOB00065, 2. WRD2324WSOB00066

3. WRD2324WSOB00067
Sd/- Superintending Engineer,

DIPR/C/5640/2023 Water Resources Circle, Jaipur

Dakshin Gujarat Vij Company Ltd.
Bardoli Division Office

66 kV SS Compound, Surat-Bardoli
Road, Bardoli 394601

DGVCL Toll Free No. 19123 (or 1800 233 3003)

Tender Notice
Tenders (nos.11 to 17) are invited from registered firms/ par-
ties for works including providing/ replacement of meters,
MMBs & service wire; painting consumer numbers on MMBs
and painting pole numbering under Areth sub-division; ARC
for fabrication of steel items; erection & maintenance work of
HT/LT lines & TCs for various sub-divisions under Bardoli
Division. For further details, please visit www.nprocure.com.

EE (O&M), Bardoli Division, DGVCL.

Install MCB/ ELCB/ RCCB & Prevent Electric Shocks/ Electrical Accidents

AANNDDHHRRAA PPRRAADDEESSHH PPOOWWEERR
GGEENNEERRAATTIIOONN CCOORRPPOORRAATTIIOONN LLIIMMIITTEEDD

VVIIDDYYUUTTHH SSOOUUDDHHAA:::: VVIIJJAAYYAAWWAADDAA

R.O. No: 2042PP

Notification No.02/JS(Per)/2023, dated 27-04-2023.
"APGENCO Limited (Wholly owned by Government of A.P) is one of the pivotal
Organization of Andhra Pradesh, engaged in the business of Power Generation
with an installed capacity of 7989 MW, invites applications from the qualified
candidates for the post of Director(Thermal)' For further details visit
WWW.apgenco.gov.in.

Rajasthan State Road Development And Construction Corporation Ltd., JAIPUR
No. NIT/2023-24/2225-34 Date: 26.04.2023

BÊ-d³fd½fQf Àfc̈ f³ff Àfa£¹ff 046/2023-24
d³f¸³fd»fdJ°f I f¹fÊ IZ d»fE IZ ³ýi/Sfª¹f ÀfSI fS E½fa C³fIZ Ad²fIÈ °f d½f·ff¦fûÔ ¸fZÔ Af´fcd°fÊI ØffÊ/C°´ffQ³fI ØffÊ E½fa A³fb·f½fe R ¸fûË ÀfZ d³f²ffÊdS°f ´fi´fÂf ¸fZÔ BÊ-´fiû¢¹fcS¸fZ³M

´fidIi ¹ff WZ°fb Afg³f»ffBÊ³f d³fd½fQf¹fZÔ Af¸fadÂf°f I e ªff°fe W`Ô:-

d³fd½fQf ÀfZ Àfa¶fad²f°f ´fi´fÂf ¸fZÔ d³fd½fQf Vfb»I , ²fSûWS SfdVf, OfC³f»fûO I S³fZ ½f Jû»f³fZ I e °ffSeJ ÀfdW°f Àf¸´fc¯fÊ d½f½fS¯f E½fa ÀfaVfû²f³f ½fZ¶fÀffBÊM:

http://eproc.rajasthan.gov.in, http://sppp.rajasthan.nic.in °f±ff http://roads.rajasthan.gov.in/rsrdc ´fS QZJf ªff ÀfI °ff W`Ü B¨LbI
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JOURNALISM OF COURAGE

SINCE 1932

SWEETYKUMARI
RADHIKAPUR(KALIAGANJ),
APRIL27

A MAN was shot dead in
Kaliaganj inWestBengal’sNorth
Dinajpur early Thursdaymorn-
ing,sparkingafreshwarofwords
between the BJP and the ruling
TMC. The village has been on
edgeeversincea17-year-oldgirl
diedlastweek,andherfamilyal-
leged she hadbeen raped. Since
then, protesters have clashed
with police on two occasions,

CONTINUEDONPAGE4

EXPRESSNEWSSERVICE
RAJKOT,APRIL27

ADAYaftershevacatedheroffice
andsurrenderedherofficialvehi-
cle, Congress' Bhanu Sorani,
LeaderofOpposition(LoP) inthe
Rajkot Municipal Corporation
(RMC), arrivedat theRMChead-
quarters on Thursday in an au-
torickshawandsetupofficeinthe
civic body's garden,where she
metpeopleunderatree.

Sorani,Congress'leaderinthe
RMC, arrivedat the civic body in
themorningandheadedstraight
toaredchampa(plumeria)treein
thegarden.

ViralBhatt,hersecretary, tied

a banner that read 'Congress
Karyalaya'tothetreeunderwhich
Soranisat.

OnWednesday,Sorani'soffice
and car – allottedby theRMC in
2021–weretakenaway.Thiswas
a day after RajkotMayor Pradip
DavinstructedthatSorani'soffice
andcarservicesbewithdrawn.

Subsequently, the commis-
sioner instructed the estate
branch to takepossessionof the
LoPofficeandthechieffireofficer
to takepossessionof Sorani's car.
However, Soraniherselfwenton
tohandover the car and thepos-
session of her office on
Wednesdaymorning.

The decision comes on the
heels of themayor, other office-

bearersandBJPcorporatorsmeet-
ing Chief Minister Bhupendra

Patel at the latter’s official resi-
denceinGandhinagaronTuesday.

Hours after the meeting over
lunch,themayorhadorderedthat
the services to the LoP bewith-
drawn.

When contacted, Mayor
PradipDavdidn’tgiveanyspecific
reasonforwithdrawingtheserv-
icestoSoranibutunderlinedthat
Congresshasonly twomembers
in the 72-memberRMCgeneral
board.

“Congresshadwononly four
of the 72 seats inRMCand thus,
did not have the required num-
bers to get these services.
Nonetheless, we provided the
partyofficespaceandcarservices.
Now,thenumberofCongresscor-
porators has shrunk to just two
anditwasfeltthatthereisnoneed

to provide the partywith such
servicesanymore.So,weordered
that the servicesbewithdrawn,”
Davsaid.

“In thepast, theBJPhadpro-
videdsuchservicestoLadhabhai
(Borsadiya)despitehimbeingthe
lone Congress member in the
RMCgeneralboard.Butyoumust
also note that there is no LoP in
GujaratAssemblynow,”headded.

Maintaining that the closure
of the LoPofficewon’t affect the
common people, Dav said,
“Residentsofthecitywon’tbeaf-
fected in anymanner by this or-
der.Wearetheretolistentotheir
grievances.”

OnThursday,Soranisatunder
the tree from11amto1pmand

heard grievances of the people
evenasmembersfromtheRMC's
vigilancedepartmentandperson-
nel of the 'A' Divisionpolice sta-
tionhoveredaround.

“Weprotestedagainstthepo-
licepresence,eventually, theyal-
lowed us to sit in the garden,”
Bhattsaid.

Speaking to the media on
Tuesday,Soranihadclaimedthat
therulingBJPhadwithdrawnthe
facilities,asshehadcorneredthe
saffronpartyonmanyoccasions
byraisingpeople’s issues.

Soranivacating theLoPoffice
and surrenderingher official ve-
hiclemarks the first time in the
history of the51-year-longRMC
whenthecivicbodydoesn’thave

a recognised LoP. Nor is the
Opposition represented in the
RMC standing committee – a
long-standing convention in the
civicbody.

Irrespective of the party in
power, ithasalsobeenaconven-
tion in the RMC to make two
Oppositioncouncillorsmembers
of the standing committee. But
thatconventionwasbrokenwhen
theBJPdidn’tofferCongressaspot
on the committee after the
February2021election.

Withdrawal of Sorani's serv-
icesalsocomesadayaftertheBJP
withdrew services to the LoP in
JunagadhMunicipalCorporation,
where Congress hadwon only
threeof the60seats.

RAJNATH MEETS CHINA COUNTERPART
UnionDefenceMinisterRajnathSinghwithhisChinesecounterpartLiShangfuonthe
sidelinesof theSCODefenceMinisters’meet inNewDelhi,Thursday.Li’svisit is the firstbya
Chinesedefenceministerafter theLadakhstandoff beganthreeyearsago.ANI

CongresschiefMallikarjunKharge inGadag,Thursday.PTI

SecuritypersonnelconductaroutemarchatDhonkoilHat
nearKaliaganjonThursday. ParthaPaul

THEWORLD

RUSSIA:WELCOME
ZELENSKYY-XICALL
BUTOURGOALS
UNCHANGEDPAGE10

AFTERPILBYBJP’SLEADEROFOPPOSITION

Courthighlights thatpolicedidnot
invokeExplosiveSubstancesAct

ATRIMITRA
KOLKATA,APRIL27

THE CALCUTTA High Court
Thursdayorderedaprobebythe
National Investigation Agency
(NIA) into violence that broke
outduringRamNavamiproces-
sions in severalWest Bengal lo-
calities, including Rishra in
Hooghly district, Shibpur in
Howrah, andDalkhola in South
Dinajpur.Thecourtwashearing
a public interest litigation (PIL)
filedbytheLeaderofOpposition,
BJP’s SuvenduAdhikari.

Adhikary has alleged that
several bombswereused in the

violence, leavingmany, includ-
ingpolicepersonnel, injured.

A division bench headed by
Acting Chief Justice of Calcutta
High Court T S Sivagnanam or-
dered: "The writ petitions are
disposedofbydirectingthecon-
cerned police to ensure that all
FIRs, documents, materials,
CCTV footage, etc be immedi-
atelyhandedovertotheauthor-
ityof theNIA,whoon receipt of
all the entire materials shall
commence investigation and
proceed in accordancewith the
law.”

Thecourtgavethepolicetwo
weeks tocomply.

CONTINUEDONPAGE4

EXPRESSNEWSSERVICE
NEWDELHI, APRIL27

POINTINGTO the silenceof star
cricketers and other top
sportspersons, World
Championshipmedalist Vinesh
Phogat saidshewas“pained” to
see that “they don't have the
courage” to standup to those in
power. Vinesh, along with
OlympicmedallistsSakshiMalik

and
Bajrang
Punia, is at
the fore-
front of the
ongoing
wrestlers'
protest
against
Wrestling
Federation
of India
(WFI) chief

andBJPMPBrijBhushanSharan
Singh.

Speaking at The Indian
Express Idea Exchange pro-
gramme on Wednesday (full

CONTINUEDONPAGE4

Kharge says Modi
‘like a poisonous
snake’, then clarifies
remark; BJP hits back
AKRAMM
GOKAK(KARNATAKA),
APRIL27

CONGRESS PRESIDENT M
Mallikarjun Kharge on
Thursday said Prime
MinisterNarendraModi
is “like a poisonous
snake”, triggeringsharp
reactions from the BJP
even as he sought to
clarify that his remarks
were against the BJP
ideology, and it wasn't a per-
sonal attack on any
individual.

Addressing an election rally
inRon, inGadagdistrict,Kharge

said in Kannada: “Modi is like a
poisonoussnake.Don'ttrytolick
this snaketocheckwhether it is
venomous or not. If you taste it,
youaredead.”

Helaterissuedaclarification,
saying he meant that
theBJPwaslikeasnake.
“I did not call him
(Modi) that. I have said
earlier that I do not
make personal attacks.
WhatIsaidwasthatthe
(BJP) ideologywas poi-
sonous. If you support

theideologyandwanttotasteit,
death is certain,” he said, re-
sponding tomediaqueries.

In a series of tweets, he also
CONTINUEDONPAGE4

What will Govt do for security, social
welfare of same-sex couples: SC
ANANTHAKRISHNANG
NEWDELHI, APRIL27

THE SUPREME Court Thursday
asked the Centre what it was
willing to do to ensure condi-
tions for the security and social
welfareofsame-sexcouplesand
save them from ostracisation
even if itwasunwilling to grant
legalrecognitiontomarriagebe-
tweensuchcouples.

Chief Justice of India D Y
Chandrachud, heading a five-
judge Constitution Bench hear-

ingpetitionsseekinglegalrecog-
nition for same-sexmarriages,
said, “We takeyourpoint that if
thecourtweretogointotheleg-
islativearena…wewillbelegis-
lating, This is not your (court’s)
remit but of Parliament or state
legislature.Shortof that,ourlaw
has gone so far now.Now,what
doesthegovernmentwanttodo
toensurethatthesecohabitatory
relationships…must be recog-
nisedintermsofcreatingcondi-
tions of security, social welfare
andbydoingthatwealsoensure
that for the future, these rela-

tionships cease to be ostracised
insociety.”

The CJI posed the query to
Solicitor General TusharMehta
who reiterated that legally
recognisingsame-sexmarriages
would impactpersonal lawand
throw up several other related
issues which the court cannot
foreseeand, therefore, the issue
shouldbe left toParliament.

The bench, also comprising
Justices Sanjay Kishan Kaul, S
Ravindra Bhat, Hima Kohli, and
PSNarasimha,pointedtolive-in

CONTINUEDONPAGE4
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THE DELHI High Court on
Thursday set aside the Delhi
University(DU)orderdebarring
aPhDscholarforayearforhisal-
leged involvement in the bid to
screenonthecampusinJanuary
a banned BBC documentary on
the2002Gujarat riots.

A Bench of Justice
Purushaindra Kumar Kaurav
said the DU order against the

PhD scholar Lokesh Chughwas
in violation of the principle of
natural justice.

It said the DU’s administra-
tive authority had not offered
Chugh,who ispursuinghisPhD
from the Department of
Anthropologyandisalsothena-
tional secretary of the NSUI, an
opportunitytobeheardandthat
there was no consideration on
Chugh’s submissions or expla-
nation in thedebarmentorder.

“The court is unable to sus-
tain the impugned order dated

March 10, 2023. The impugned
orderissetaside.Theadmission
of the petitioner is restored.
Necessary consequences will
follow,” theHCsaid.

“Theperusalofimpugnedor-
der indicates certain events that
have taken place and as to
whether petitionerwas present
atthetimeofscreeningofbanned
BBCdocumentaryornot, it isnot
reflected…Thepetitionerhasnot
been specifically called upon to
explain the allegations which

CONTINUEDONPAGE4

JAYPRAKASHSNAIDU
DANTEWADA,APRIL27

AT THE Karli police lines in
Dantewada Thursday, as
Chhattisgarhbid farewell to the
10 personnel of the District
Reserve Guard (DRG) and their
driver killed a day earlier in an
IED blast triggered byMaoists,
BotiRamMandavicouldn’thelp
recall how cousin Hariram
Mandavi, one of the jawans
killed, had abandoned Mao
barely four years ago to emerge

fromthejunglesandenlistwith
thepolice.

Hariram,hiscousinsaid,was
in the Maoist ranks for three
years. Fearing death, he surren-
dered sometime after the 2018
Assembly elections in
Chhattisgarh.Policesaidthe36-
year-oldfromDantewadajoined
the force in2020.

“Deathwasalwaysapossibil-
ity for him, never mind which
side he chose to be on. He had
joined the Naxals fearing that
policewouldarresthim.Helater

CONTINUEDONPAGE4

THEORDERwillput fur-
therpressureonthe
stategovernment,which
hasbeen facingopposi-
tionheatover itshan-
dlingof theRamNavami
violence. It alsocomesas
an indictmentof the
statepolice, andwill
provide freshammoto
theBJP,whichhasbeen
attackingTMCgovern-
mentof beingpartisan
when it comes todealing
withperpetratorsof vio-
lence.

Boostto
BJPattack
ongovtE●EX

PL
AI
NE
D

DECISION
2023

KARNATAKA

BUSINESSASUSUAL

BYUNNY

BBC film row: Delhi HC sets aside
DU order debarring PhD scholar
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ChhattisgarhCMBhupeshBaghelatthefuneralofthesecurity
personnelkilledintheMaoistattackinDantewada.PTI

Maoist who gave up gun after 3 years to jawan
enlisted last month: Chhattisgarh bids farewell

In setback toMamata government, Calcutta
HC orders NIA probe into RamNavami clashes

ADITIRAJA
VADODARA,APRIL27

"THESCARIESTconflictsofar"—
that's how Vadodara native
Nirmal Patel, who has been re-
sidingintheSudanesecapitalof
Khartoumforat least twoyears,
describes the current unrest in
theAfricannation.The36-year-
old sent his family back to India
duringtheGeneralAbdelFattah
al-Burhan-ledmilitary coup of
2021buthedecidedtostayback
inKhartoum.

However,thingsaredifferent
thistimearound.Nirmalalmost
hadanear-deathexperienceaf-
terhefoundthatabullethadhit
the backside of his office chair
whilehewasaway.Anexecutive
withanexporttradingcompany
based inKhartoum,Nirmalwas
among themore than 40 Non-
ResidentGujaratis,whoarrived
inMumbai onanAir ForceC-17
aircraft from Jeddah after the
Indian Navy evacuated them

fromPortSudan.
"I have been working with

my company for 16 years now
and have lived in other African
countries such as Ethiopia and
Kenyawithmyfamily.Butwhen
I moved to Sudan about two
years ago and therewas amili-
tarycoup in2021, I realised that
my daughter (now aged six
years)wouldhaveinterruptions
atschool.So,wedecidedthatmy
wife anddaughterwouldmove
back to Indiawhile I continued

CONTINUEDONPAGE4

Edited
transcript to
appear on

Monday,May 1

Insteadofgoingtothe
streets, theycouldhave
cometous.
PTUSHA, IOAPRESIDENT

Modiji'sgovthasalways
stoodwithplayers.For
us, sportandathlete is
thepriority.
ANURAGTHAKUR,
SPORTSMINISTER

‘AGITATION IS NOT
GOOD FORSPORT’

REPORT, PAGE 12

Vinesh asks why
top cricketers, others
silent: ‘Are you so
afraid of the system?’

Kaliaganj on edge after another
death, police under scanner

WRESTLERS’PROTEST

LoP’s office & car taken away, Cong leader sets up office under tree at RMC

BhanuSoraniat theRMC gardenonThursday.Express

‘Relieved to be back
home’: Gujarat evacuees
recall Sudan nightmare

Indiansevacuatedfrom
Sudanarrive inMumbai
airportonThursday.PTI
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saidthathewastalkingaboutthe
BJP's “hate politics”. “My com-
mentswerenotapersonalattack
on PrimeMinisterModi or any
otherindividual,butontheideol-
ogyrepresentedbythem,”hesaid,
adding that theCongress's fight
“wasnotpersonal (but) an ideo-
logicalbattle”. “Myintentionwas
not tohurt anyone's feelingsand
if, knowingly or unknowingly,
someone's feelings were hurt,
then itwasnevermy intention,”
hetweetedinHindi.

The BJP lashed out at the
Congress chief, accusing himof
crossingtheboundariesofcivildis-
course.UnionMinisterandBJPin-
charge for Karnataka polls,
Dharmendra Pradhan, said the
Congress has a tendency to call
Modibyvariousnames.

“He might have used this
abuse topleasehispoliticalmas-
ters.Anyonewithpoliticalexperi-

ence does not use suchwords,”
Pradhan told reporters.Modi, he
said,hadalwaysshownrespectto-
wardsKharge.

Whilesayingthatthereshould
alwaysbeargumentsandcounter-
arguments in politics, Pradhan
said: “Butweexpect everyone to
keep this exchangewithin limits.
Leaders of theparty fromwhich
Kharge comes fromsometimes
call Modi 'maut ka saudagar',
sometimes 'Duryodhan', some-
times'gutterkikeeda',sometimes
a 'commonchaiwala'.Usingsuch
words is not acceptable in a
democracy,”hesaid.

Chief Minister Basavaraj
Bommaisaidsuchstatementsre-
flected“Congressculture”.“Isitap-
propriatetousesuchwordsabout
the Prime Minister,” he said,
addingthatpastcommentsabout
thePMhadledtothedeclineofthe
Congressparty.

Calcutta HC orders NIA probe into
Ram Navami clashes across state

"TheHon’bleSupremeCourt
has time and again dealt with
the issue under what circum-
stances the investigationcanbe
transferredfromthestateinves-
tigating agency to any other in-
dependentinvestigatingagency
likeCBI. Ithasbeenheldthatthe
power of transferring such in-
vestigationmust be in rare and
exceptional cases, where the
court finds it necessary inorder
todojusticebetweentheparties
and to instil confidence in the
publicmind,orwhereinvestiga-
tion by the state police lacks
credibility and (where transfer-
ring the probe is) necessary for
having ‘a fair, honest and com-
plete investigation’, and partic-
ularlywhenitisimperativetore-
tain public confidence in the
impartial working of the state
agencies,” thecourt said.

It added: "In the cases on
hand, we prima facie find that

there has been a deliberate at-
tempt on the part of the con-
cernedpolicenottoregisterany
offence under the provisions of
theExplosivesSubstancesAct."

Several vehicles, including
those belonging to the police,
were torched as violent mobs
went on a rampage and ran-
sacked shops in Howrah's
ShibpuronMarch30.

Theclasheshadsparkedapo-
litical slugfest between the rul-
ing Trinamool Congress and the
BJP. Chief Minister Mamata
Banerjee had accused the BJP of
trying to stoke communal ten-
sionduringtheRamNavamipro-
cession.Shehadallegedthatthe
BJPhiredgoonsfromotherstates
toorchestratecommunalriots.

TMCMPAbhishek Banerjee
Thursday alleged that the BJP
had approached theHighCourt
seeking a probe by the NIA, a
central body, as they want to

avoid being investigated in the
state to "escapeaction".

Clashesover threedayswere
reported from Hooghly and
Dalkholadistrictaswell.InRishra,
themob allegedly hurled crude
bombs at local trains andpolice
vehicles. The court noted froma
reportbythepolicethatthesitu-
ation in Rishra had deteriorated
to such an extent that internet
serviceshadtobesuspended.

The BJP welcomed the
court’sdecision,withstatepres-
identSukantaMajumdertweet-
ing, "These riots were pre-
plannedandinstigatedwiththe
supportofTMCgovt. Itwastrig-
gered by the inflammatory
speechof theCM."

BJP's state co-incharge Amit
Malviyatweeted:"Letusnotfor-
get that communal violence
broke out on RamNavami after
Mamata Banerjee delivered a
provocativespeech.Shethenab-

solvedtheminoritycommunity
of transgression,prejudicingthe
law enforcement agencies.
However, no violence was re-
ported onHanumanotsav, after
central forces were deployed.
MamataisburningdownBengal
to furtherherregressivepolitics
of appeasement."

Adhikari, thepetitioner, said
that “the Guardian of the
Constitutionhadinstilledconfi-
dence in thepubliconceagain”.

TMC spokesperson Kunal
Ghosh, meanwhile, said that
“central agencies always safe-
guard theBJP”.

Earlier,too,theNIAhastaken
over probes in the state. An in-
vestigation by the agency was
orderedintotheMominpurriots
in October last year. The Home
MinistryhadalsoorderedanNIA
investigationintoabombattack
atBarrackporeMPArjunSingh's
house inSeptember2020.

● What will you do to ensure security,
social welfare of same-sex couples: SC

tostaythere.Buttoday, Ihavere-
turned as this conflict is unpre-
dictable.Boththesidesarestrong
and heavily armed with
weapons," Nirmal, whowas en
routetoVadodarafromMumbai,
toldTheIndianExpress.Theevac-
ueeswhoarrivedinMumbaiwill
travel to their hometowns in
Gujaratontheirown.

Nirmal, who was based in
Khartoum—about900kmsfrom
PortSudan—saidhewasunsure
howlongitwouldtakeforhimto
return to Sudan. "I amglad tobe
back tomeetmy family... I had
beenassistingtheIndianEmbassy
tocoordinatetheevacuationsand
I had planned to stay back in
Sudanuntil theEmbassyofficials
decided to leave after calling the
evacuations complete. But after
coordinatingwith nearly 1,000
Indianevacueesandduetofamily
pressure, Idecidedtoleave."

Anand resident Chirag Patel
whohasworked for sevenyears
as a procurement manager in
Sudan arrived in India Thursday
on the IAF C-21 aircraft. Chirag,
who, along with the group of

evacueeshadtowaitfornearly72
hoursuntil theplanewasgivena
green signal for take-off from
Jeddahduetoheavyairtrafficow-
ing tovarious countries evacuat-
ingtheirnationals,said,"Therehas
beentensioninSudanforthepast
threeyearswithfrequenttear-gas
shelling, instances of firing and
looming unrest. But the full-
blown civil war, with military
tanksandartillery,didcomeasa
surprise tous... It beganonApril
14 around9amwhenair-borne
jets began bombing Khartoum
andmilitary tanks invaded the
residentialcities.Althoughtheair
bombing stopped in about three
days, the tanks continued tode-
stroyelectricitystationsandwater
supply,leavingthousandsofcivil-
iansatthreat."

He added that itwaswhena
bomb "missed his apartment
buildingbyawhisker"thathere-
alised itwas a "scary situation".
"My temporary home in
Khartoumwason the third floor
and the fourth floorwas taken
overbytheIndianEmbassytoco-
ordinate the evacuations... On

April21,abombcamerightinthe
directionof ourbuilding andwe
saw it miss the building by a
whisker.That'swhenIdecided,it
was notworth the risk," he ex-
plained.

Althoughtheembassywasco-
ordinating the evacuations,
Chirag,with thehelpof his com-
pany, travelledbyhimself toPort
Sudanwhere the naval ship INS
Sumedhawas to arrive for the
evacuations. "I took the risk and
travelled onmyownbecause it
would have taken longer to be
evacuatedotherwise... Iamlucky
I was among the first batch of
Indianstobeevacuated.Iwantto
thank the Indian Embassy for
helpingcitizensincrisis."

LikeNirmal,Chiragisalsoun-
sureof a timelineof his return to
Sudan."Idonotknowif thiscon-
flictwillendsoonandifwewillbe
abletoreturntoworkinthenear
future. Although there is risk in-
volved in settling abroad, the fi-
nancial benefits of working in
African countries cannot be ig-
nored.JobsinIndiacannotmatch
thesalaries...Suchproblemsarise

mostlyincountriesthatdonotfol-
lowademocraticsystem,"hesaid.

However, several Non-
ResidentGujaratis,who are set-
tledinSudanforgenerations,have
chosen to stay back. "There are
manyIndians,especiallyGujarati
families, thathavestayedback in
Sudanastheyhavelivedthrough
generations and it is their first
home... But nowwith the local
governmentwarningthecivilians
toevacuateKhartoum,thingsare
looking bleak for the country.
Omdurman is also under attack
likeKhartoum," said an evacuee
from Rajkot who landed in
Mumbai.

Hesaidtheyfacedmanytrou-
blesbefore theevacuationas the
malls and storeshad shutdown.
"Therewasbarelyanyfoodtoeat
and thewater supply had been
disrupted.Itwasoneoftheworst
nightmaresonecouldhavegone
through.Wehadonly seen it on
TVduring theUkrainewar and
though the country had been
tensedue to its internal conflict,
weneverimagineditwouldcome
tothis,"hesaid.

● ‘Relieved to be back home’: Gujarat evacuees recall Sudan nightmare

transcript will appear on
Monday, May 1), Vinesh said:
“The entire country worships
cricket but not even a single
cricketer has spoken up. We
aren't saying that you speak in
our favour, but at least putupa
neutral message and say there
shouldbe justice forwhichever
party. This is what pains me...
Be it cricketers, badminton
players, athletics, boxing...”

Shecitedtheexampleof the
'Black LivesMatter'movement,
which began in the US but saw
sportspersons from across the
world unite to fight racism and
discrimination. “It's not likewe
don't have big athletes in our
country. There are cricketers...
During the Black Lives Matter
movement in the US, they
showedtheirsupport.Don'twe
deserve even that much,” she
asked.

VineshsaidsheandBajrang
had written open letters and
posted videos, requesting
sportspersonstospeakup. “But
we don't know what they are
afraidof. Iunderstandthat they
may be concerned that this
could affect their sponsorship
and brand endorsement deals.
Maybe that’s why they are
afraid to associate themselves
with athleteswho are protest-
ing. But it painsme,” she said.

“You do come forward to
congratulate us when we win
something.Even thecricketers
tweetwhenthathappens.Abhi
kya hogaya? (What has hap-
pened now?) Are you so afraid
of the system? Or maybe
there’s something fishy going
on there too. (Unke daal mein
bhi kaala hai, yeh maan ke
chale hum?),” she said.

Sayingthattheresponsibility
of “cleaning up the system” lies
with the country’s leading ath-
letes, for the benefit of the next
generation, the two-timeWorld
Championshipmedallistsaidthe
“entiresystemwill collapse if all
the athletes sit here in protest”
and those running it “won’t be
able tosleeppeacefully”.

“But if the big athletes re-
main silent, then what’s the
point of anything at all? Every
sports federationhasaproblem
and many athletes are my
friends as well. But there
should be no pretensions. I go
for their matches, they come
formine,wegetaphotoclicked
together, congratulate each
other upon winning a medal,
put up nice messages like ‘on-
wards andupwards’... Athletes
needtogetoutof thesocialme-
dia bubble and express real-
world emotions. They should
look beyond their personal
gainsandasktheirconscience,”
she said.

“Log kehte hai wrestlers ka
dimaag ghutno mein hota hai
(People say wrestlers are not
intelligent). But I’ll say our dil
(heart), dimaag (brain)…
everything is in the rightplace.
Other athletes need to check
where their brain is. Dil toh
unke paas hai hi nahi (They
don't have a heart),” she said.

She said that sportspersons
who don't have the “courage”
tomakethemselvesheardnow
shouldnot“congratulate” them
if theywin amedal in future.

“You put photos, you put
brandcollaborations... can'tyou
put one post saying there
should be justice for us. That's
allwe request,” she said.

● Vinesh asks why top cricketers,
others silent: ‘Are you so afraid?
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● Kharge on Modi
relationships being recognised
in law andwondered if similar
rightscanbeextendedtosame-
sex couples.

“Legislationhasgonethis far
as to recognise live-in relation-
ships, right to residence. So,
therecanbesituationswherea
person in a live-in relationship
mayget the samehouse. There
isarecognitionandall therights
around it. So it’s not as if things
are working in their own silos.
Thattoohaslinkagewithfamily
law,” Justice Bhat said.

Justice Narasimha asked,
“When we say recognition,
should it always mean mar-
riage?” and added that it can
meananyassociationwhichen-
titles themto certain benefits.

Mehtasaidpeoplewerefree
to have any sexual orientation
or cohabit but the issue was
only about legal recognition of
a relationship.

“Theyhave theright tohave
their own sexual orientation
and enter into relationships.
Theycancohabit, theycanhave
andexpresstheirsexualprefer-
ences depending on their sex-
ual orientation. But there is no
fundamental right toseek legal
recognitionof that relationship
as marriage or by any other
name,” he said.

The CJI, however, said that
oncetheright tocohabitation is
accepted, there is a correspon-
dingdutyontheState to recog-
niseall the incidentsof that co-
habitation.

“Once you recognise that
there is a right to cohabit, in
otherwords(recognisethat)ho-
mosexual relationships are not
really one-off incidents in the
lifeofaperson(but)mayalsobe
symptomatic of a sustained so-
cial, emotional, physical rela-
tionship… once you recognise
that the right to cohabit itself is
a fundamental right…oncewe
accept the fact that same-sex
couples have a right to cohabit,
then there is a corresponding
duty on the State to recognise
that cohabitation, all the social
incidents of that cohabitation,
must find recognition in the
law,” theCJIsaid,addinghewas
not touching on the issue of
marriageat all at this stage.

When the Solicitor General
saidthegovernmentalsoshares
theconcern, theCJI said, “That’s
why we thought this should
come fromyou. Ultimately, we
want some element of a broad
sense of coalition. Because we
arealsoconsciousaboutthefact
that there is somuchrepresen-
tative democracy must also
achieve in our country.”

He said, “It was the impact
of British Victorian morality
thatwehad to forsakemuchof
our cultural ethos. You go to
some of our finest temples
which reflect the architecture.
Even if you look at it, you will
never say it is lurid… It shows
thedepthofourculture.Lookat
theprofoundnatureof ourcul-
ture down the ages.What hap-
pened unfortunately was from
1857andthereafterandyougot

the IPC,we imposed, as itwere,
a code of Victorianmorality on
a completely different culture.
Ourculturewasextraordinarily
inclusive and broad. Probably
oneof thereasonswhyourreli-
gion survived the foreign inva-
sions was the inclusion, toler-
ance and the profound nature
of our culture.”

“The reason I am saying is
this…We also understand our
limitations as a court. There is
nodoubtabout it. But thereare
so many issues in which… on
theadministrativeside,youcan
find real solutions to the prob-
lems. Maybe we can be acting
as facilitators toachievethese,”
he said.

Therelationshipof thecourt
with the government, the CJI
said, isnotreallyadversarial,es-
pecially on socio-economic is-
sueswhereitkeepspushingthe
government, asking it to come
backwith suggestions.

“Wemay not have a model
withinus.Anditmaynotbeap-
propriate for us to devise that
model.Butwecancertainly tell
the government, ‘look our law
has gone so far now’ and can’t
something be done within
what our law has recognised,”
he said.

Mehta assured that he “will
speak to (the authority) at an
appropriate level and come
back”.

Justice Bhat said that with
same-sex relations decrimi-
nalised “and there is some
sense of identity, how do you
handleasademocraticgovern-
ment, as a system?”.

TheCJIpraisedthevisionbe-
hind the Transgender Act and
said “despite thegovernment’s
stated position on affidavit be-
fore us, we have a law as far
reaching as the Transgender
Act. It is of 2019 and look at the
visionof that legislation”.

JusticeKaulsoughttoknowif
at thelevelof theministries,any
exercisewasdonepostdecrimi-
nalisation of same-sex relations
to resolve issues of day-to-day
existenceof same-sexcouples.

“With the decriminalisation
thattookplace–obviouslyitwas
indirectlyrecognitionthatsucha
status can prevail – once such a
status can prevail, logically I
wouldthinkthatdifferentsocial
ministries would have possi-
bly…goneintoastudyofhowto
tackletheseveryotherproblems
whichwould arise from a con-
tinuationofsuchstatus.Afterall,
when you say live-in relation-
ships, that’s also not given any
othersanctity,butthesocial leg-
islation took into account that
aspect. So,when you talk about
homosexual relations, decrimi-
nalisation and people coming
out of the closet, the next ques-
tionwouldhavebeen:howwill
differentlegislationareaswhere
interests would be involved of
two people or more than two
people…wouldhavelogicallyto
mymind(been)givenathought
in the ministries... Has such a
thought process prevailed?” he
said.

including on Tuesdaywhen 17
personnelwere injured and the
localpolicestationsetonfire.

The victim, Mrityunjay
Barman (30), was a resident of
Chandgaon, a village adjacent to
theBangladeshborderthatcomes
undertheRadhikapurgrampan-
chayat inKaliaganj. According to
hisfamily,hewasshotdeadright
outsidehis homebetween2am
and2.30,allegedlybyapoliceman
whowaspartofaraidingteam.

Police, though, remained
tight-lippedontheincident–calls
and messages to ADG (North
Bengal)AjoyKumar,DIG(Raiganj)
Anoop Jaiswal, and SP (Raiganj)
MdSanaAkhtardidnotyieldare-
sponse. Internet services have
beensuspendedforatleastthree
daysinKaliaganj,whereCrPCsec-
tion144wasalreadyinforce.

Speaking to The Indian
Express, the victim’s father,
RabindranathBarman(65), said:
“Is this what you call politics?

Killing innocent people? Police
shotmy son and left himbleed-
ing.Theycameinfivevehiclesbut
didn'thelpustakehimtothehos-
pital.”

Barmanhadbeenworkingat
aconstructioncompanyinSiliguri
since2011andwouldoftenvisit
hisvillage.

Mrityunyay’swifeGauri (30)
kept losing consciousnesswhile
tryingtospeak.ShetoldTheIndian
Express: "We reachedonSunday
forawedding inthe family.After
having dinner on Wednesday
night,weweresleepingwhenwe
heardpeople shouting.Myhus-
bandsteppedoutandsoonsome-
onetoldmethathehadbeenshot
dead.He received abullet injury
tohischest.Hewasjustlyingmo-
tionlessatthegate.”

Thedeathcameadayafterpo-
licestartedacrackdownonthose
they believedwere involved in
Tuesday’s arson at theKaliaganj
station.

● In Kaliaganj, police under scanner

● Chhattisgarh bids farewell
foughtwith the Naxalsandsur-
renderedtopolice.Hejoinedthe
forceandwaswiththeDRG(the
state anti-Naxal force) for three
years,”BotiRamsaid.

At thepolice lineswhere the
force gave the last salute to the
slain personnel, Hariram'swife
was inconsolable. He leaves be-
hindadaughterandtwosons.

The story of Raju Ram
Kartam,a24-year-oldalsokilled
intheMaoistattack,isquitesim-
ilar. Kartam surrendered to po-
lice in2021and joined the force
a year later. A family member
saidKartamusedtorunageneral
store in his village Kawasipara
undertheBadegudrapanchayat
inDantewada.

“Therewere allegations that
hewas helping the Naxals. On
theotherhand,therewerewhis-
pers thathewasamukhbir (po-
liceinformer).Hefeltthreatened,
thathewouldbekilledifhecon-
tinuedtoliveinthevillage.Heleft
his parents and came to
Dantewada city where he sur-
rendered.Hisparents still live in
the village. Hemarried last year
and has a son,” Raju’s uncle
GangaramSodisaid.

Another jawan, JogaSodi,33,
who died in the attack, had
joined the DRG in 2017. His
brotherisinjailforallegedlytak-
ing part inNaxal activity. Joga is
survived by hiswife, twin sons
born earlier this year, and two

daughtersof age6and3.
Joga’s brother, a graduate, is

injail. “Afewmonthsago,police
caughtSomdainSukmaandsaid
heboughtsomeproductsonline
whichwereusedbyNaxals,”his
uncleHirmaSodisaid.

Among the deadwas a civil-
ian driver, DhaniramYadav. The
35-year-old had driven vehicles
carryingpolicepersonnelmulti-
ple times in the past. Bhojraj
Yadav,hisuncle,said,“Hewasthe
solebreadwinner.Heissurvived
byhiswife,a12-year-oldsonand
a16-year-olddaughter.Wehope
thegovernmentgrantsa job.”

Another jawan, Dulgo
Mandavi, 22, joined theDRGon
March6thisyear.Marriedthree

years ago, he leaves behind his
wifeandson.

Thirty-four-year-oldSantosh
Tamoissurvivedbyhiswifeand
atwo-year-oldson.Hehadbeen
with the DRG since 2017. “He
studied till SSC. He had told his
parents he would get married
onlyafterhegetsa job,” recalled
cousinRanjeetTamo.

Twenty-three-year-old
jawanJagdishKowasi,alsokilled
intheattack,hadjoinedtheforce
inMarch last year. “Wewere to
celebratehisbirthdayonMay10.
Wewere also thinking thatwe
should get himmarried. He is
survivedbyhisparents and two
brothers,” his relative Rakesh
Kowasisaid.

● BBC documentary controversy
formpartof theimpugnedorder.
The reasons are necessary to be
assignedbytheadministrativeau-
thority,”theHCobserved.

Appearing for DU, Attorney
General R Venkataramani said
Chugh had approached theHC
with “unclean hands” and had
madea “completely false” state-
ment that hewasnot present at
thetimeofscreening.

Hesaidacommitteewascon-
stituted to look into the incident
and Chugh was served with a
show-causenoticeandalsogiven
anopportunitytoexplainhiscon-
duct.

Appearing for Chugh, senior
advocate Kapil Sibal submitted
thatthedebarmentordercannot

be sustainedonaccount of non-
compliancewiththeprinciplesof
natural justice and thatDUcan-
not“supplement”reasonsbehind
itatthisstage.

TheAGfurthersaidthattosay
theDUactedinanarbitraryman-
nerwas “untenable” and there
was already anoticemandating
priorintimationtotheuniversity
proctorifaprotestistobeheld.

Previously, theHChadorally
observedthattheDUorder“must
reflectreasoning”.

OnThursday,however,theHC
clarifiedthatsincethedebarment
orderwassetasideforalackofad-
herence to theprinciple of natu-
raljustice,theuniversitywasfree
to take action against the peti-

tionerinaccordancewithitsown
procedure.

Inhisplea,Chughsaidhewas
neitherpresentattheprotestnear
DU’s Faculty of Arts (Main
Campus) on January 27nor had
heparticipatedinthescreeningin
anymanner.Hesaidastheprotest
wasbeingheld, hewasonly giv-
ingaliveinterviewduringamedia
interactionoutsidetheFacultyof
Art.

AccordingtoChugh’spetition,
the police, which had detained
certain students for disturbing
peace in the area during the
protest, hadnever detainedhim
norchargedhimforanysortofin-
citementorviolence.

Chugh said that on February

16, the DU issued him a show-
causenotice and that hehad re-
spondedtoitonFebruary20.But
onMarch10, thepetitionadded,
theDURegistrarissuedamemo-
randumimposingapenaltyofde-
barmentfromtakinganyuniver-
sity,collegeordepartmentalexam
foroneyear.

In its replyoverChugh’speti-
tion,theDUhadsaiditconstituted
a committee, including the
Proctorandothersenioracademi-
cians, to inquire into the protest
andinitiatedisciplinaryproceed-
ingsagainstthoseresponsiblefor
it.

The committee, theDU said,
had found that Chughwas the
"mastermindof theagitation".
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CHHATTISGARHCHIEFMinister
Bhupesh Baghel said Thursday
that the sacrifice of the 10 per-
sonnel of the District Reserve
Guard(DRG)andaprivatedriver
will not go in vain as he vowed
to continue the fight against
Maoistswithmore intensity.

ChiefMinister Baghelmade
the remarks as he attended the
final salute ceremony for the
DRG personnel and the driver,
who were killed in an
Improvised Explosive Device
(IED) blast carried out by
Maoists Wednesday. The 11
people were returning to the

Dantewada district headquar-
ters after conducting an anti-
Maoist operation when they
were killed in the IED blast on
Aranpur road, around 50 km
from theheadquarters. Around
40 to 50 kg of explosives were
used and the impact shattered
the vehicle leaving a 20-foot-
widecrateron the road.

The final salute ceremony
washeldat theKarlipolice lines
where Baghel alongwith other
officialscarriedthecoffinofone
of the jawans on his shoulders
andplaceditinanambulanceto
be taken to his residence. The
familymembers, including the
wivesandoveradozenchildren,
ofthedeceasedjawanswerealso
presentduring theceremony.

EXPRESSNEWSSERVICE
NEWDELHI,APRIL27

SAME-SEX INSTITUTIONS are
"notaccepted"bythe Indianso-
cietyandareoffensivetoits“val-
ues,besidesbeingirrationaland
unnatural”,agroupof16retired
judges and 104 former bureau-
crats stated in a letter to
President Droupadi Murmu,
PrimeMinister NarendraModi,
Chief Justice of India D Y
Chandrachud and LawMinister
KirenRijiju.

TheSupremeCourtproceed-
ingsonthepetitionsseekinglegal
recognition of same-sexmar-

riages has emerged as a rallying
point for "pseudo-liberals who
arealreadydivorcedfromIndian
values",statestheletter,released
onThursday.

In the letter, the signatories
expressed their "shock" inwhat
theytermedasa"continuouson-
slaughtagainstourbasiccultural
traditions and religious tenets",
includingintheformofattempts
to legalise same-sexmarriage.
Among the 120 signatories are
formerHomeSecretaryandCAG
RajivMehrishi, former Foreign
Secretary Shashank, formerNIA
directorgeneralYCModiandfor-
merJammuandKashmirDGPSP
Vaid.

Baghel vows to intensify
fight against Maoists

Group of ex-judges, officers
write to President, PM, CJI
opposing same-sex marriage

Ahmedabad



APPENDIX IV A
[See proviso to Rule 8(6)]

Sale Notice for sale of Immovable Property
E-Auction sale notice for sale of immovable assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s)
and Guarantor(s) that the below described Immovable Property mortgaged to
Indiabulls Housing Finance Ltd. [CIN: L65922DL2005PLC136029]
(“Secured Creditor”), the constructive possession of which has been taken by the
Authorised Officer of the Secured Creditor, will be sold on “as is where is”, “as is what
is” and “whatever there is” basis on 30.05.2023 from 02.00 P.M. to 04.00 P.M., for
recovery of Rs. 74,20,613/- (Rupees Seventy Four Lakh Twenty Thousand Six
Hundred Thirteen only) pending towards Loan Account No. HHLMEH00359296,
by way of outstanding principal, arrears (including accrued late charges) and interest
till 19.04.2023 with applicable future interest in terms of the Loan Agreement and
other related loan document(s) w.e.f. 20.04.2023 along with legal expenses and
other charges due to the Secured Creditor from NIKHIL CHANDRAKANT SHAH
and ADITI NIKHIL SHAH.
The Reserve Price of the Immovable Property will be Rs. 1,05,00,000/- (Rupees
One Crore Five Lakh only) and the Earnest Money Deposit (“EMD”) will be
Rs. 10,50,000/- (Rupees Ten Lakh Fifty Thousand only) i.e. equivalent to 10%
of the Reserve Price.

DESCRIPTION OF THE IMMOVABLE PROPERTY
PROPERTY BEING PLOT-1, SR. NO. 5, HAVING BUILTUPAREAADMEASURING
112.00 SQ. MTS AND ADJOINING OPEN MARGINAL AREA ADMEASURING
108.00 SQ. MTS., HENCE TOTAL MARGINAL LAND IS 220.00 SQ. MTS. ALONG
WITH UNDIVIDED SHARE OF LAND WHICH IS INCLUSIVE OF ROAD, COMMON
PLOT ADMEASURING 67.415 SQ. MTS. TOTAL ADMEASURING 287.415 SQ.
MTS. ON NON AGRICULTURAL LAND BEARING REVENUE SURVEY NO.
1995/57 WHICH IS INCLUDED IN T.P. SCHEME NO.-2, FINAL PLOT NO. 69 AS
PER APPROVED LAY OUT PLAN. PLOTS FOR RESIDENTIAL PURPOSE THE
SAID PROPERTY IS REGISTERED IN CITY SURVEY OFFICE VIDE SHEET NO.-
200 AND CITY SURVEY NO. 2423/A/5, IN MOUJE GAM MEHSANA, MEHSANA
NAGARPALIKA AREA, IN REGISTRATION SUB DISTRICT AND DISTRICT
MEHSANA, WHICH IS BOUNDED AS UNDER:
NORTH : AFTER LEAVING MARGIN ADJOINING LAND OF FINAL PLOT NO. 66
SOUTH : PROPERTY OF ADJOINING PLOT NO. 6
EAST : AFTER LEAVING MARGIN ADJOINING LAND OF FINAL PLOT NO. 70
WEST : AFTER LEAVING MARGIN INTERNAL ROAD OF 7.62 MTS. WIDTH

For detailed terms and conditions of the sale, please refer to the link provided on the
website of the Secured Creditor i.e. www.indiabullshomeloans.com. For bidding, log
on to www.auctionfocus.in

Date : 24.04.2023
Place :MEHSANA

Sd/
Authorized Officer

INDIABULLS HOUSING FINANCE LTD.
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PRIMEMINISTERNarendraModi,
while virtually addressing an
eventinGujaratonThursday,said
the“behaviour”ofagovernment
shouldbesuchthatcitizenscon-
sider it a “friend” and are able to
“sharetheirthoughts”.

“The behaviour of the gov-
ernment should be such that
common people are able to
sharetheir thoughts, consider it
(government) a friend,” Modi
said at the event organised by
thestategovernmenttomark20
yearsofStateWideAttentionon
Grievances by Application of
Technology (SWAGAT).

“It is a common saying that
when a person gets the chair,
everything changes. People also
change. I used to hear this. But I
haddecidedbeforehandthatIwill
remainthesame;thewaypeople
mademe. Iwill never becomea
slave to the restrictions of the
chair.Iwillstayamongthepeople
andIwillstayforthem,”Modisaid
to anaudience largely consisting
of past beneficiaries of SWAGAT
andgovernmentofficials.

HemaintainedthattheUnion
government's PRAGATI (Pro-
Active Governance and Timely
Implementation) platformwas
based onGujarat’s online griev-
anceredressalsystemSWAGAT.

“InDelhi, for reviewing gov-
ernmentworks,wehad created
a system called PRAGATI. In the
last nine years, PRAGATI has
playedabig role in thecountry’s
rapid growth. This concept is
basedontheideaofSWAGAT.As
the Prime Minister, I have re-
viewedRs16lakhcroreworthof
projects throughPRAGATI. Ithas
helped speed upmany projects
inthecountry,”hesaid.

Narrating his experiences
with technology when he be-
came the chief minister of
Gujarat,Modisaid,“Thesuccess
of anydemocracy isdependent
on its public grievance redres-
sal system.”

Modi,who introducedSWA-
GATwhen hewas the Gujarat
CM, added, “I personally bene-
fiteda lot fromSWAGAT.WhenI
usedtointeractdirectlywiththe
people, I used to get clear feed-
back fromthepeople at thebot-
tom of the pyramid –whether
theybenefited fromthegovern-
ment, if theyareadverselybeing
affectedbygovernmentpolicies,
iftheyarebeingtroubledbysome
local official or entitled benefits
are reaching themasses. I began
gettingthis feedbackeasily.”

The PMsaid that his govern-
ment inGujarat used to analyse
the information gathered
throughSWAGAT.

“Thestrengthof SWAGATin-
creasedsomuchthatacommon
manwhowasnotbeingheardby
officials had the option to ap-
proachme through SWAGAT. I
used to get direct information
about people’s problems and
complaints. I used to analyse
these complaints. Is there a de-
partment or an official against
whom frequent complaints are
coming, is there sector full of
complaints. Are the complaints
due to policies or an official.We
used to analyse everything. If
needed,weused to change laws

and policies. If there a problem
due to a particular person, then
thattoowashandled.So,thepeo-
ple began to trust SWAGAT,” he
added.

ModirememberedformerIAS
officerAKSharma,whoused to
handletheSWAGATprogramme.
Sharma is currentlyaminister in
theUttar Pradesh government.
“This model of governance of
Gujarathasreceivedglobalrecog-
nition.TheInternationalTelecom
Organisationhaddescribed it as
anexampleofe-transparencyand
e-accountability. The United
NationsalsopraisedSWAGATand
it received UN’s public service
award.In2011,whentheCongress
government (was at theCentre),
duetoSWAGAT,Gujarathadwon
a Government of India’s gold
awardine-governance,”hesaid.

Behaviour of govt should
be such that people
consider it a friend: PM

PrimeMinisterNarendraModiaddressesaprogramme
marking20yearsof completionof SWAGATinitiative in
Gujaratviavideo-conferencingonThursday. PTI
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THE GUJARAT Congress on
Thursdaysaiditwill launcha'Jan
Manch' platform from May 1,
wherein people can bring forth
their problems faced in theBJP-
ruledstateandthepartywillhelp
inhighlightandaddressthesame.

AmitChavda,leaderofCongr-
essinthestateAssembly,toldme-
diapersons, “The state govern-
ment is busy organising events
andfestivals.Ithasnotimeorpo-

liticalwilltolistentotheproblems
ofcommoncitizens.Duringsuch
asituation, theCongressplans to
provide aplatform for theprob-
lems,suggestionsandcomplaints
of themasses.”

“OnMay1,whichisthefoun-
dationdayofGujarat,wewillstart
aJanManchplatform,”headded.

The announcement comes
onadaytheGujaratgovernment
is celebrating 20 years of SWA-
GAT (StateWide Attention on
Grievances by Application of
Technology) – an online griev-
ance redress systemof thechief

minister. This system was
launched by Prime Minister
NarendraModiwhenhewasthe
chiefministerofGujarat.

“Be it youth,women, traders,
workersoranyoneelse, theycan
approachthisplatformandhigh-
light their problems. It could be
civic issues or related to corrup-
tion, law and order, health and
agriculture.Congresswillnotonly
fight for your rights, butwewill
getresultsforyou,”Chavdasaid.

For an entire year starting
next month, Congress leaders
willtraveltoeachtalukatolisten

totheprobemsfacedbythepeo-
ple. “At a timewhencorruption
inGujarathasreacheditspinna-
cle, when liqour and drugs are
sold openly, we will present
these issues to the appropriate
authority. If needed,wewill ap-
proach the courts,” Gujarat
Congress president Jagdish
Thakor toldmediapersons.

“When Prime Minister
NarendraModi is busy tell his
'Mann Ki Baat', the Congress in
Gujaratwantstohearthe'Mann
KiBaat'of thecommonmanand
womenonthestreets,”headded.

Ahmedabad:Theofficialeventcel-
ebratingGujarat’s63rdFoundat-
ionDayonMay1will beheldby
the government at Jamnagar,
whereChiefMinisterBhupendra
Patel and Governor Acharya
Devvratwillremainpresent.Patel
will virtually lay the foundation
and commission 551 projects
worthRs 303 crore on theocca-
sion,thegovernmentsaidinanof-
ficial statement on Thursday. In
therunuptothecelebrations,the
governmentwillalsoorganisean
exhibitionofhistoricandmodern
dayweaponsonApril29.ENS

To address issues faced by people, Cong to
launch ‘Jan Manch’ platform from May 1
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A TEAM of budding engineers
fromSurat's Sardar Vallabhbhai
Patel National Institute of
Technology (SVNIT) bagged the
secondprizeintheUDAAN1.0All
IndiaDronechallengeevent2023
heldatIIT-BHUinVaranasi.

SomyaGuptafromthedepart-
ment of electronics engineering,
Atul Dhamija fromdepartment
mechanical engineering and
Prabhakar Jaiswal fromdepart-
ment of electrical engineering –
all final-year students – partici-

pated in the competitionwith
their 'SUNdrone',acustomflight
controller based on
STM32F103C8T6drone.

Somya said, “The drone spe-
cialisesintrackingthepresenceof
humans, directly sendingmes-
sagestothecommandcentre.”

“We built our custom flight
controlleratacostofRs2,500.The
samethingisavailableinthemar-
ketforRs20,000.Whileourdrone
costs Rs 25,000, similar drones
availableinthemarketcostsover
Rs50,000,”sheadded.

Jaiswal said, “Participating in
the competition gave us a great
learningexperience.Itwasanex-

cellent opportunity to connect
withdroneenthusiastsandindus-
tryexperts.”

Theirmentor,SVNITProfessor
DrShwetaShah,said,“Therewere
three rounds in the competition.
Inthefirstrounds,areporthasto
bepresentedonwhat drove the
team tomake such a drone and
howitoperates.Thesecondround
consistofpresentationsonhowit
detectshumanexistenceandthe
third round comprises practical
sessiononusingthedroneinano-
manarea.”

RECRUITMENT
WAPCOS Limited, An ISO 9001:2015 Govt. of India Undertaking
intends to conduct Walk-in-Interview on 07th & 08th May, 2023 for
engagement of Expert (JLE) on fixed term basis as Field Supervisor for
work relating to Consultancy Services for assisting & supporting in
Project Management to Chhattisgarh State Power Distribution Company
Limited (CSPDCL) under RDSS Scheme, Chhattisgarh. For further
details please visit our website http://www.wapcos.co.in/careers.aspx.
Further, amendments if any, shall be displayed on WAPCOS website only.

GM(Systems), Gurgaon

Jamnagar to host
Foundation Day
event on May 1

SVNIT students bag second rank
in all-India drone competition

EXPRESSNEWSSERVICE
SURAT,APRIL27

THE SURAT District Education
Officer (DEO) Thursday for-
wardedthenamesof19students
whowere found involved in al-
legedmalpracticesinClass10and
12examinationsforfurtheraction
totheEducationDepartment.

Ofthe19studentsinvolvedin
malpractices, there are 13 Class
10studentsofwhichsevenwere
from a single classroom. Two
Class12sciencestudentsandfour
students from the Commerce
batchwere also allegedly found
cheating.

“We have taken statements
from the students who were
found cheating. All the students
firstdenied theoffence. Laterwe
showed them theCCTV footage
afterwhich theyadmitted to the
actandapologised.Wehavealso
takenthestatementsoftheclass-
roomhallsupervisor.Itisuptothe
stateeducationdepartmenttode-
cide(furthercourseofaction)and
wewill implement the instruc-
tions," Surat DEO Dr. Deepak
Darjeesaid.

Thereportwaspreparedafter
examiningCCTVfootagesubmit-
tedbydifferentschools.TheDEO
had summonedall the students
andhallsupervisorsforinquiry.

Around 1.62 lakh students
fromSurathadappearedforClass
10and12examsconductedbythe
Gujarat Secondary andHigher
Secondary Board thatwas held
betweenMarch14andMarch29.
Surat had thehighest numberof
studentsappearing forboardex-
amsinthestate.Theexamswere
conducted across 540 examina-
tioncentres.

19 Board exam
aspirants found
involved in
malpractices
in Surat: DEO

NATIONAL CENTRE FOR CELL SCIENCE,
(NCCS) PUNE

(An Autonomous Institution of the Department of Biotechnology,
Government of India.)

Savitribai Phule Pune University Campus, Ganeshkhind, Pune - 411007
Advt.No.: NCCS/PMC/P-04/Online/2023

Applications are invited for different positions to be filled purely on
temporary basis at NCCS under different extra mural projects.
For the detailed specifications of the posts, the prescribed
application format and other terms and conditions, please see our
Advt.No.NCCS/PMC/P-04/Online/2023 under Project Positions,
inCareers tab, onourwebsite (www.nccs.res.in). For anyupdates,
please check our website. (Hindi, English & Marathi version of this
advertisement is available on our website).

SUB: APPLICATIONS FOR PROJECT POSITIONS
UNDER EXTRA MURAL PROJECTS

DIRECTOR,
NCCS
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TEN PERSONNEL of the Chhattisgarh Police
DistrictReserveGuard(DRG)andthecivilian
driver of their vehiclewere killed in an im-
provised explosive device (IED) attack by
MaoistsinDantewadadistrictonWednesday.

Theattacktookplace twoyearsafter the
April 2021 ambush byMaoists in Chhattis-
garh’s Bijapur district, inwhich 22 security
forcespersonnelwerekilled.

WhyhavetheMaoistscarriedoutthis
attackat this time?

ThetimingfitswiththeMaoiststrategyof
heightenedmilitary activity andmore at-
tacks on security forces every summer. The
CPI(Maoist) carries out Tactical Counter
OffensiveCampaigns(TCOCs)everyyearbe-
tweenFebruaryandJune,focussedoninflict-
ingcasualtiesonsecurity forces.

This period is chosen becausewith the
onsetof themonsooninJuly, itbecomesdif-
ficult to conductoffensiveoperations in the
jungles. “Thereareoverflowingnullahs that
can’tbecrossed,andtallgrassandshrubsre-
duce visibility. As the rains come, both the
Maoists and security forces return to their
camps,”asecurityestablishmentofficersaid.

Almost all major attacks byMaoists on
securityforces,includingthe2010Chintalnar
massacre of 76 CRPF personnel, have taken
placeduringtheTCOCperiod.Thisyear,un-
til April 15, Maoists had carried out 34 IED
attacksinBastar,sourcessaid.Thisfigurewas
28 for2022and21 for2021.

What is theLeftWingExtremism(LWE)
situationinthecountrynow?

Maoistinfluenceandassociatedviolence
hasbeenfallingconsistentlyduetovigorous
actionbysecurityforcesintheirstrongholds,
roadsandcivicamenities reaching the inte-
riorstoagreaterextent,anddisenchantment
withMaoist ideologyamongtheyouth.

According to theHomeMinistry,Maoist
violence isdownby77%since2010, and re-
sultantdeathsofsecurityforcesandcivilians
camedownby90%fromtheall-timehighof
1,005 in2010to98 in2022.

The government has cut the number of
districts designated asNaxal-affected to 90
frommore than200 in theearly2000s, and
says that violent incidents have been re-
portedfromonly45districts.Also,90%ofthe
LWEviolence is concentrated in just25dis-
tricts.TheNaxalpresenceinAndhraPradesh,
Telangana, Odisha, Jharkhand, and Bihar is
said tobenearzero.

What is thesituationinChhattisgarh?
It is the only state whereMaoists con-

tinue to have a significant presence and re-
tain thecapability tomountbigattacks.

According togovernmentdataprovided
toParliament,inthelastfiveyears(2018-22),
1,132 “violent incidents [were] perpetrated
by LeftWing Extremists”, inwhich 168 se-
curityforcespersonneland335civilianslost
their lives.Chhattisgarhaccountedformore
thanathirdof allMaoist-relatedviolence in
thisperiod—worryingly,however, itsshare
of deathswas70%-90%.

Thenumberofviolentincidentsinthestate
duringthisperiodhasvariedfrom182to275,
according toHomeMinistry data. Thenum-
bersofdeathsofsecuritypersonnelhavevar-
iedfrom55in2018tojust10in2022(seechart).
Until the endof February,Maoists hadkilled
17peopleinthestatethisyear,includingseven
securityforcepersonnel, in37attacks.

Over the2018-22period, security forces
killed 328Maoist cadres inmore than 400
plannedoperations.

SowhydoesChhattisgarhcontinueto
remaintroubled?

It iswidelyacceptedthatthewaragainst
LeftWingExtremismcanonlybewonbythe
state police and not central forces. It is the
state policewho understand the language,
andhavethelocalknowledgeandnetworks
thatareessential for intelligence-gathering.

It is byputting local police in the leading
rolethatstatessuchasAndhraPradesh,West
Bengal, Odisha, and Jharkhand ended their
Maoistproblem.Allthesestatesformedspe-
cialunitsoftheirpoliceforceswithpersonnel
andofficersdrawnfromthestate,gavethem
specialtraining,andwonthebattlewithcon-
certedsecurityanddevelopmentefforts.

This process, security establishment
sources say, started late in Chhattisgarh. By
this time, police of neighbouring states had
pushed Maoists from their states to
Chhattisgarh, making it a concentrated
Maoist zone. The special unit of the
Chhattisgarh Police, the DRG, was raised
fromthe local tribal populationand trained
to fightMaoistsonlya fewyearsago.

“It isameasureof theiractivitythat inall
recent attacks, it is theDRGpersonnelwho

have been targeted by theMaoists.We are
consistentlypushingintoMaoiststrongholds
and conducting intelligence-based opera-
tions,” aChhattisgarhPoliceofficer said.

The absence of roads in the interiors of
Bastar has stymied the operations of secu-
rity forces.Minimalpresenceof theadmin-
istration in the interiors of SouthBastar has
ensuredthatMaoistscontinuetohaveinflu-
enceandclaim local support throughamix
of fearandgoodwill.

HowhastheCentreresponded?
Apart from supporting LWE states

throughSecurityRelatedExpenditure(SRE),
which focuses on equipping security forces
to fightMaoists; the Special Infrastructure
Scheme(SIS),whichaimstostrengthenlocal
police and intelligence set ups; and Special
CentralAssistanceforbuildinginfrastructure
suchasroadsinLWEdistricts,theCentrehas
maintainedamassivepresenceof theCRPF
intheaffectedstatesforalmosttwodecades.

In Chhattisgarh, the CRPFhas been con-
sistently enlarging its footprint by opening
new camps deeper in the jungles of South
Bastar.Overthepastyear,closeto20forward
operating bases have been set up in Bastar,
sources said.

Twoyearsago,theCRPFraisedaBastariya
Battalion, the recruits forwhichwere taken
fromthelocalpopulation,whoknewthelan-
guageandterrain,andcouldgenerateintelli-
gence.Thisunitnowhas400recruitsandreg-
ularlyconductsoperationsinChhattisgarh.

TheCentre is pushing for the erectionof
mobiletowersintheinteriors,whichwould
helpthelocalpeopleconnectwiththemain-
stream, and also generate technical intelli-
gence. Since 2014, asmany as 2,343mobile
towershavebeenerected inLWEzones.

The Centre has also unleashed the
National Investigation Agency (NIA) and
Enforcement Directorate on CPI(Maoist)
cadres, leaders, and sympathiserswith the
aimtochoketheirfunding.Thecentralagen-
cieshaveregisteredseveralcases,conducted
hundredsof raids, and confiscatedproperty
worthseveralhundredcroresofrupeessofar.
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Why Chhattisgarh, why now

NIRUPAMASUBRAMANIAN
CHENNAI, APRIL27

THEONGOINGmanhunt in Poonch for the
perpetrators of the April 20 ambush on an
Armytruckthatkilledfivesoldiershighlights
the importance of securing the border dis-
trictsofPoonchandRajouritotheoverallter-
rorist challenge in Jammu&Kashmir.

Theattackandthesubsequentsearchop-
erationinvolvingsoldiers,drones,andsniffer
dogs, recalls the October 2021 ambush on
the Army in the same area, and the search
thatstretchedovernearlytwomonths.More
soldierswere killedbefore the search came
toanendafterfailingtotraceanyof theper-
petratorsof thatattack.

Same area, several incidents
TheOctober2021attackwasfollowedby

threeothermajorincidentsinthesamearea.
■OnAugust 11, 2022, five soldierswere

killedafterterroristsattackedanArmycamp
in Rajouri district. Two terrorists were shot

dead;itisnotclearif thesetwoweretheonly
attackers.

■OnDecember 16, 2022, two civilians
fromPhalianavillagewerekilledoutsidethe
gates of an Army camp inMuradpur near
Rajouritown.Localpeopleandthefamiliesof
themenallegedthesentryatthegatefiredat
them;theArmysaiditwasamilitantattack.
Amagistrate’sprobe isongoing.

■ On January 1, 2023, terrorists killed
seven people at Dangri, barely 2 km from
Phaliana, apparently because they were
Hindus. Theassailantscouldnotbecaught.

Alltheseincidents,includingtheambush
on theArmy truck at BhimberGali onApril
20, took place within kilometres of each
otherintheRajouri-Pooncharea.Twothings
aresignalled.

One, that after a gap of almost two
decades,cross-borderterroristshavesettheir
sights on Jammuonce again, perhaps in the
hope of exploiting its openly communal at-
mosphere.Two,theirabilitytocarryoutthese
attacksandmeltintotheforestsindicatessup-
portfromlocalcommunities,whichhadbeen

hostile to the presence of both foreign and
Kashmirimilitantsfromabout2000onwards.

2 decades of peace in Jammu
In the late 1990s, as security forceswere

wearing down the militancy in Kashmir,
cross-borderterroriststurnedtheirat-
tentiontoJammu,entrenchingthem-
selves in Doda and Kishtwar in the
ChenabValley, and in the hinterland
of the twoborder districts—Rajouri,
which has a 60-30 Muslim-
Hindupopulation,andPoonch,
whichisMuslim-majority.Most
of theMuslims belong to the
GujjarandBakherwalcommunities.

From 1998 to early 2003, cadres of the
Lashkar-e-Taiba, Jaish-e-Muhammad, HuJI,
HuM,al-Badr,andothershadturnedHilkaka,
aBakherwalvillage inSurankote tehsil, into
aterroristfortress.Theyhaddugthemselves
in,andvirtuallyranaparalleladministration.

It took the Army’smassive ‘Sarp Vinash’
operation,involvingsome15,000troopsand
aerial bombing, in April-May 2003 to flush

outtheterrorists.ButtheArmycouldsucceed
alsobecausesomethingelsehadchanged—
the local Gujjar-Bakherwal population had
turnedagainst theterroristcadres.

In December 2000, the firstMuslim vil-
lage defence committee came up in Kot

Charwal in response to HuM cadres
harassingBakherwalwomen.Andin
2002, a man called Tahir Fazal
Hussain,whohadreturnedtohisvil-
lageMarrahinSurankotefromSaudi

Arabia,helpedsetupacivilian
village force called Pir Panjal
Scouts,whichplayedavitalun-
dercover role supporting the

Army and police during Sarp Vinash. Peace
prevailedfrom2004onward,largelybecause
thepeoplehaddecidedtostanduptotheter-
rorists.

Indications of change again
“Whenwasthelasttimeyouheardabout

Surankote before all this? Until a few years
ago,therewasneveraquestionthataterror-
ist group could establish a base in Jammu,

becausetheyknewthatthelocalcommuni-
tieswouldimmediatelyinformusif theysaw
any suspicious strangers,” Lt General
Deependra Singh Hooda (retired) told The
IndianExpress.

Lt Gen Hooda, who commanded the
Nagrota-based 16 corps from2012 to 2014,
and was the Northern Army commander
from 2014 to 2016, said the incidents that
tookplace in Jammuearlierwere restricted
totheLineofControl.“Therewerehardlyany
incidents in the hinterland of Rajouri and
Poonch,”hesaid.

Thefactthatnoneoftheperpetratorsofthe
last five big incidents in theRajouri-Poonch
areahas been traced is a sign thatmuchhas
changed. Since 2018, theGujjar-Bakherwal
communityhasfeltthehardedgeofthecom-
munalpowerplayinJammu&Kashmir.

It may have begun with the rape and
murder of a little Bakherwal girl in Kathua.
BJPmembersralliedunder thenational flag
insupportoftheaccused,andaGujjarleader
whomobilisedsupportforjusticeforthevic-
tim and her family was arrested in a rape

case,bringingoutthecommunallypolarised
politics in the erstwhile state. The fake en-
counterof threeGujjarmen fromRajouri in
Shopian where they had gone to look for
work, set upbyanArmyofficer and two in-
formersformonetaryrewards,wasanother
shock to thecommunity.

AccordingtoLtGenHooda, theabolition
of theRoshniAct, andthesubsequentdem-
olition of the Bakherwals’ dhokes as “en-
croachments”, has added to the unease in
thesecommunities,ashasthegovernment’s
inclusion of ‘paharis’ in the state’s list of
ScheduledTribes.

“Mysenseisthatweneedtohaveanout-
reachtothesecommunitiesagain.Onlysixor
sevenindividualsmaybesupportingtheter-
rorists. At the end of the day, if youwant to
defeatmilitancy, it cannot bedonewithout
thesupportof thelocalpopulation.Wehave
toget theGujjar andBakherwal population
onboardagain,” LtGenHoodasaid.
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Challenge in Poonch: terror push in Jammu, Bakherwal alienation
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IN FACT

Everyyear, themonthsprecedingthemonsoonseeheightenedmilitaryactivityandmoreattacksby
Maoistsonsecurity forces.Chhattisgarh,whereMaoistskilled10securitypersonnelandtheirdriveron

Wednesday,hasbeenslowtoraiseastronglocal force,consideredkeyinthefightagainstLWE

Mangledremainsof thevehicleat the
siteof theattackonWednesday.PTI
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GLOBALWARMING ismaking danger-
ously hot weathermore common, and
moreextreme,oneverycontinent.Anew
study by researchers in Britain takes a
unique approach to identifying which
placesaremostat risk.

Thenewstudyfocusesononesimple
reason societiesmight be especially vul-
nerabletoanextremeheatwave:because
theyhaven’tbeenthroughonebefore.

Whether it’s heat or floods or epi-
demicsof disease, societiesaregenerally
equippedtohandleonlythegravestdisas-
tertheyhaveexperiencedinrecentmem-
ory.Rightafteracatastrophe,peopleand
policymakersarehyper-awareoftherisks
andhowto respond, saidDannMitchell,
a climate scientist at the University of
BristolinEnglandandanau-
thorof thestudy. “Andthen,
astheyearsgoon,yousortof
forgetandyou’renotsoboth-
ered,”hesaid.

Dr.Mitchell and his col-
leagues lookedatmaximum
daily temperatures around
theworldbetween1959and
2021.Theyfoundthatregions
covering31percentofEarth’s
landsurfaceexperiencedheat
soextraordinarythat,statisti-
cally, it shouldn’t have happened. These
places,thestudyargues,arenowprepared
tosomedegreeforfutureseverehotspells.

But there are still many areas that,
simply by chance, haven’t yet experi-
encedsuchextremeheat. So theymight
notbeasprepared.

Accordingtothestudy, these include
economically developed places like
Germany, theNetherlands,Belgiumand
Luxembourg, plus the region of China
aroundBeijing.Buttheyalso includede-
veloping countries like Afghanistan,
Guatemala, Honduras and Papua New
Guinea, that aremore likely to lack re-
sources tokeeppeople safe.

Other areas at particular
risk include far eastern
Russia, northwestern
Argentina andpart of north-
easternAustralia.

The studywas published
TuesdayinthejournalNature
Communications.

Significance
Thenewstudyshowsthat

hotspellsthatfalloutsidethe
range of statistical plausibility have oc-
curredallovertheworldthroughoutthe
past few decades. This suggests they
couldhappenagain,anywhere.Human-
causedclimatechange isn’thelping.

The bigger picture
The study looks only at maximum

temperatures,whicharen’t theonly fac-
tor that canmake heatwaves devastat-
ing. Humidity is also important, as are
sweltering overnight temperatures,
which eliminate opportunities for peo-
ple to cool down from oppressive day-
timeconditions.

THENEWYORKTIMES
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Recedingwaters inthe Jialingriver,
Chongqing,China.AP

WHERE ISTHERISKOFRISINGHEAT
HIGHEST?STUDYHASUNIQUEANSWER

APURVAVISHWANATH
NEWDELHI, APRIL27

ON THE 50th year of the “basic structure”
doctrine that restricts the power of Parlia-
ment to alter the fundamental features of
the Constitution, senior advocate Raju
Ramachandran told The Indian Express the
doctrineistheonlysafeguardagainstama-
joritariangovernment.

Ramachandran, former Additional
SolicitorGeneralofIndia,wasonceacriticof
thedoctrine.Nowa“qualifiedcritic”,Rama-
chandransaidchangestosecularism,feder-
alismand equalitywill be the next aspects
testedagainstthebasicstructuredoctrine.

Whatdoesthebasicstructuredoctrine
meantoday?

Today, the basic structure doctrine,
which I have earlier criticised on grounds
ofpuretheory, istheonlysafeguardagainst
amendments that could do awaywith the
secular nature of the Constitution. Also,
withpolitics becoming increasingly presi-
dential instyle, thedoctrinecouldstand in
thewayofawholesaleswitchovertoapres-

idential formof government.

Whyhaveyourviewschanged?
You can call me a qualified adjacent

critic of the doctrine now. Letme explain
that. In 2000, the era of strongmajorities
seemedtohavedecisivelyended.Sointhat
context, I felt that thedaysofbrutemajori-
tarianismwere over. Major constitutional
decisions andmajor constitutional ques-
tions would henceforth be settled only
through consensus and so, 50 years after
the Constitution, the country should be
given an opportunity to put the lessons of
economics and politics into practice by
amending the Constitution in whatever
waythepolitical class thoughtof it.

Buteven then Ihadargued that theba-
sicstructuredoctrine,inspiteof itsconcep-
tualinelegance,hadservedapurposeinthe
context of the Emergency, Mrs [Indira]
Gandhi’s election case. It reminded a still-
fledgling democracy of the perils of brute
majoritarianismandthosedayswereover.
But23yearsafter thatcritiqueofmine,we
seem to be back to the era of overwhelm-
ingmajorities.Andsoitseemsthatthatdoc-
trineacts as aprotection.And I’msureyou

will agreewithme that 23 years is a long
enough period in a person’s life for him to
say thathe’s livedabit, he’s learntabit.

Whydoyousay it isconceptually
inelegant?

It is counter-majoritarian innature and
that power is exercised, after all, by un-
electedjudges.Thatissomethingwhichthe
judges also need to caution themselves

aboutandImustsay,totheircredit,consid-
eringthefewinstanceswheretheyhavein-
terfered,thatthisisatthebackoftheirminds
whentheyapplythedoctrine.Iusetheword
“majoritarian”inadifferentsensefromhow
youwouldnormallyunderstandmajoritar-
ian. Imeanthewillof thepeopleasbroadly
expressed through the peoplewhom they
vote into power. So considering that, the
court has been very restrained and if the
court takes the view that the interdepend-
enceof thejudiciaryanditspowersof judi-
cial review are non-negotiable, no one can
seriouslyhaveaproblemwith it.

Eventhegovernment’scriticismisthat
unelected judgesexercisethispower…

There’s no doubt that it’s a judicial in-
vention.Anditdoesdependonthesubjec-
tive perception by judges of what the ba-
sic structure could be. Even in the
Kesavananda Bharati case, you notice that
different judges, in their enumeration of
basic features, had differences. But Imust
say 50 years down the line, the imperfec-
tionsof thedoctrinehavenot ledtojudges
runningamok.

Afterall,ultimately,thenumberofcases

afterKesavanandaBharatiwhere constitu-
tionalamendmentshavebeenstruckdown
is only six.While in those 50 years, there
have been about 76 amendments to the
Constitution.

So it is not, firstly, that every amend-
mentgetschallenged.Andevenif it ischal-
lenged, it isnotthatthecourtfreelyapplies
thisdoctrine.Andtherefore,theapprehen-
sion that the political class is prevented
from carrying out important changes
whichtheythinkmayhaveapopularback-
ing, thoseapprehensions arenot justified.
Even those few instanceswhere the court
has intervened, let’sremember,havebeen
in the context of judicial reviewand inde-
pendenceof judiciary.

Whataccordingtoyouarethebasic
featuresof theConstitution?

Thebasicofbasicswouldbesovereignty,
whichwouldalsothenmeanforinstance,if
there’s an organisation like the European
Union…if Indiaweretobepartofaregional
economic union of that level, then there
couldbea challengeon thegroundof sov-
ereignty.Then,arepublicanformofgovern-
ment, asagainstamonarchy,wouldbeba-

sic.Secularismwouldbebasic.Democracy
wouldbebasic.

But thenamootquestionwouldbe,be-
tween a presidential form of government
andaWestminstersystem, is thereamajor
difference? I think there is, because our
Constituent Assemblymade a conscious
choice in the context of the accountability
oftheexecutive.Theparliamentaryformaf-
fordedagreaterdegreeofaccountabilityon
aday-to-daybasis.Sowithinthedemocratic
systemitself,parliamentaryvspresidential
can pose a problem and even, within the
parliamentary system, supposewemove
fromthefirst-past-the-postsystemtoasys-
temof proportional representation,would
that fail the basic structure test? That’s a
mootquestionbut Iwouldthinkthat these
aresomeof theverybroadbasics.

Whatfacetsof theConstitutiondoyou
seebeingtestedagainst thedoctrine?

Now if you look at the challenge to the
CitizenshipAmendmentAct,thatwouldin-
volve issues of equality and of secularism.
If you lookat thechallengeto thewatering
downofArticle370, itwouldraiseissuesof
federalism.

RajuRamachandran, former
AdditionalSolicitorGeneral, athis
residence inNewDelhi.ChitralKhambhati

Basic structure only safeguard againstmajoritariangovt: Ramachandran
50YEARSOFBASIC STRUCTUREDOCTRINE
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District Panchayat (R.&.B.) Division, Gir
Somnath, Tender Notice No. 1/2023-24
The Tenders are invited On Line by Executive
Engineer, Jilla Panchayat (R.&.B.) Division, Gir
Somnath. Phone No.02876-285352 for the Total-2
works of Rs.6967.61 by E-Tender From the Eligible
and Approved Registered Contractor with R & B.
Department Gujarat for Further Particulars contact
above office/or visit us on web sites www.npro-
cure.com and should be submitted online in
www.nprocure.com Detail Tender Notice also view
on Information Dept. website
www.statetenders.gujarat. gov.in
Online submission last Dt.15/05/2023 18.00
Date Hrs.
Pre Bid Meeting Date. Dt.09/05/2023 12.00

Hrs.
Submission of Tender fee. Dt.22/05/2023 18.00
EMD & other documents. Hrs.
(By R.P.AD. Only)
Opening of tender (online) Dt. 16/05/2023 11.00
(Technical Bid) Hrs.
Opening oftender (online) Dt.19/05/2023 11.00
(Financial Bid) Hrs.

INF/JUNA/Advt./97/23

Ahmedabad
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MAOIST REMINDER
Themovement is indeclinebutkillings inDantewadasuggest

that therecanbeno loweringof theguard

THEMAOISTSHAVEstruckinChhattisgarhafteralullof twoyears.Tenjawans
of theDistrict ReserveGuard, a special unit of Chhattisgarhpolice recruited
locally,andtheirciviliandriverwerekilledWednesdaywhentheextremists
triggeredablastusinganimprovisedexplosivedeviceinDantewadadistrict.

The security forceswill trackdown thekillers for sure, but thedeaths are a reminder of
how any deviation from the standard operating procedures (SOPs) inMaoist-affected
territories is fraught.Complacencycanextractaheavyprice.TheDantewada incident is
ofapiecewithpreviousMaoistattacksonsecurityforces—thesameseason,terrain,and
asimilarpatternofattack,whereinaconvoytrackingintelligenceinformationistargeted
withprecisionandapriorplan.

Byallaccounts,theMaoistmovementinIndiaisshrinking.Frombeing“thegreatestin-
ternal security threat to our nation”—as the then PrimeMinisterManmohan Singhde-
scribed it in 2009 — theMaoist movement is now restricted to pockets, mainly in
Chhattisgarh. As perHomeMinistry records,Maoist violence has comedownby77per
cent since 2010, anddeaths of security forces and civilians have declined by90per cent.
Thenumber of Naxal-affected districts has comedown frommore than200 in the early
2000sto90,withviolencemostlyreportedfrom25districts.TheMaoistmovementishardly
aforcenowinstatessuchasTelangana,AndhraPradesh,Jharkhand,OdishaandBihar,once
itsstrongholds.However, theMaoistshavetakenadvantageof theSouthernChhattisgarh
geography,aforestedterrainborderingMaharashtra,OdishaandTelanganawithpoortrans-
portandcommunicationfacilities,tobuildabase.Inrecentyears,securityoperationshave
turnedtheheatonthemovementandimpaireditsabilitytorecruitandoperatefreely.With
theemphasisonviolence, theMaoistmovementhasalsohollowedoutasapoliticalproj-
ectandseemshardlyinapositiontoexpanditscadrebase.Atthesametime, thestatehas
notonlyexpandeditssecuritymusclebuthasalsobuiltbothphysicalandsocialinfrastruc-
tureinleft-wingextremism-affecteddistrictsandworkedondevelopmentprojects.

Thecombinationofpolicing,rehabilitationpackagesandwelfaresucceededinTelangana,
Andhra Pradesh and other states, whereMaoism had peaked in the 1970s and 80s.
Chhattisgarhhasbeenalateentrant inanti-Maoistoperations. Itwastedprecioustimeon
civilianmilitiaslikeSalwaJudumbeforecoursecorrectingtotrainitspoliceforceandexpand
thewelfareoutreach.This is therightpathasevident fromthesharpdecline inMaoistat-
tacksandkillings.Thetaskistopursuewiththestrategy—without loweringtheguard.

CARE AND CURE
Movetoincreasenursingcollegesistherightstep.Effortsmust

alsobemadetoenhanceskillsetsof theseprofessionals

THEGOVERNMENT'SDECISION to setup157nursing colleges is a step in the
right direction. Despite the proven capabilities of the country's nurses, the
professionhasn'talwaysreceiveditsdue.Themovewilladdmorethan15,000
nursingseats.Morethan40percentof thecountry'snursingcollegesare lo-

catedinKerala,AndhraPradesh,TamilNaduandKarnataka.WithRajasthan,UttarPradesh
andMadhyaPradeshgettingamajorshareof thenewnursingcolleges,theskewtowards
thesouthernstateswillbeaddressedtoanextent.Muchmorewill,however,needtobe
done to equip the country's healthcare facilitieswith the caregiving expertise they reg-
ularly fall shorton.Thegovernmenthasrightlybeengivingemphasisonsettinguphos-
pitalsandmedicalcolleges, includingAIIMS, inplacesthatare indesperateneedof such
infrastructure. Theprivatesectorhasalsobeen increasing its footprint in thehealthcare
sector. Thesehospitalswill requirea regular supplyof nurses.

TheWHOrecommendsthreenursesforapopulationof1,000people.Accordingtoof-
ficial estimates, India currently has less than two nurses for 1,000 people. But this is a
conservative figure. A FICCI-KPMG report last year reckoned that the number of allied
healthcareprofessionalsneedstogoupeighttimestomeetthecountry'sneedsinthenext
25years. Increasingthenumberofnursingprofessionals is,however, justonepartofad-
dressingthisimperative.Anequallyimportantrequirementisequippingthesecaregivers
withtheskill-setsrequiredinamedicalset-upwhichkeepsthrowingupnewchallenges
evenasoldproblemsremainunresolved.Forinstance,alotof theacrimonybetweenpa-
tientsandhealthcareprofessionals, thatkeepssurfacingeverynowandthen, canbere-
solvedif thenursingcadreisgivenpropercommunicationtraining.Equippingcaregivers
withknowledgeof the rapidly changing technologies inmedical care is another imper-
ative. Of course, addressingmanyof these challenges is part of on-the-job training. But
given the pressure on frontlineworkers in the country's hospitals, it is important that
nursesaretaught toworkautonomouslyofphysicians inseveralaspectsofpatientcare.
Experts believe that institutes in the country currentlydonotprovidenurseswithade-
quate training to takeup leadershippositions.

Migrant nurses —most of them from the Southern states — have been, formany
decades,amajorsourceof remittance.Theseprofessionalsaremuchsoughtafter inhos-
pitals inEurope,theAmericasandWestAsia. Investinginnursingeducationwillonlyen-
hancetherevenue-generatingcapacityofpotentialmigrants.Thenewcollegesannounced
bythegovernmentonWednesdayshouldbeseenasabeginning inthisendeavour.

BELAFONTE’S LEGACY
Thesingerandactor’s commitment toactivismonlyburnished

his stardom,addingcredibility toglamour

IN1956,HARRYBelafontemadehistorywhenhisalbum‘Calypso’,featuringhitslike
TheBananaBoat Song (Day-O)and JamaicaFarewell, becamethe firstever tosell a
millioncopies.Noeyebrowswouldhavebeenraisedifhehaddecidedtosolelyre-
finehisartandpursueprofessionalsuccess.ThatBelafonte,whodiedthisweekat

96, insteadchose to fight largerpolitical battles fromthe late1950sonwards, ensureda
rich legacy thatwentbeyondthemusical.

Thedistanceaffordedbytimemightmakeithardtorememberhowgroundbreaking
Belafonte’s stardom, inmusic and later, in cinema,was. America, in the 1950s and ’60s,
was a placewhere even thosewho enjoyed a rousing rendition ofMan Smart (Woman
Smarter), might object to a fictitiousmixed-race romance, such as the one featuring
BelafonteandJoanFontaineinthe1957movie IslandintheSun. In1960,atelevisionspe-
cial saw controversywhen singer Petula Clark touched Belafonte, leading to objection
fromoneofthesponsors.Inthisenvironment,theoutspokenactivistinBelafontetrumped
thegiftedperformer— famously, he turneddown the filmadaptationof thehitGeorge
GershwinoperaPorgyandBess,citingitstroublingattitudetoraceandpubliclycriticised
friendSidneyPoitier, anotheractorof colour, for taking iton.

BelafontewasthefirstBlackactortowinanEmmyandaTony,butincreasingly, itwas
his political consciousness that drove him.HemarchedwithMartin Luther King Jr and
helped fund the civil rightsmovement. Over the decades, other battles found in him a
staunch backer — he supported NelsonMandela, brought together some of the era’s
biggeststarsforthe1985charitysingleWeAreTheWorldtoraisemoneyforfamine-struck
Ethiopia.Despitetheoccasionalcontroversy—likewhenhereferredtothenUSpresident
GeorgeWBushasa“terrorist”—Belafonte’scommitmenttoactivismonlyburnishedhis
stardom,addingcredibility toglamour.

Acountry thatcannotofferpropereducationtoall
will forever findpopulationgrowthabane

ASTANDARDTOPICatcollegedebates inthe
1970s, when I was a student, used to be
‘Population: Bane or boon’. The almost cele-
bratorymannerinwhichmanyreactedtothe
newsthat Indiahasnowbecometheworld’s
most populous nation, overtaking China,
stands in sharp contrast to awidely-shared
view in our student days that rapid popula-
tion growthwas India’s biggest problem.
Certainlyabane,notboon.

From institutions like the Population
CounciltotheWorldBank,fromtheerstwhile
PlanningCommissiontopoliticiansofallhues,
fromwesternaidagenciestoreligiousbigots,
everyonewas convinced that if only succes-
sive governments had stepped in to arrest
population growth, Indiawould have been
betteroff.DuringtheEmergencyyears,anat-
temptwas evenmade to force compulsory
sterilisation. FromRotary and Lions Clubs to
CongressPartypoliticians,everyonewasrun-
ning a vasectomyor tubectomy camp in the
larger interestsof thenation.

WhenChina declared its OneChild pol-
icy,manyamongtheIndianelitecampaigned
infavourof suchapolicyathome.Whilethe
government of the day rejected the “one-
child”policy,itlaunched“DoYaTeenBas”fol-
lowedby“HumDo,HamareyDo”campaigns.
Communal politics thrived on blaming the
Muslim community for India's population
growth.Masspoverty, itwasdeclared,wasa
consequence of excessive breeding by the
poor.The latterviewwaspervasive till stud-
iesshowedthatfamiliesofthepoorarelarger
because each child brings in additional in-
comethatmaybemarginallymorethanthe
food and other necessities consumed. So
larger familiesarearesponsetopoverty,not
thecause.

The change in the population discourse
beganwhenbothfertilityandbirthratesbe-
gan to fall in the socially-advanced states of
KeralaandTamilNadu.Researchrelated the
declinewith literacy, education and health
statusofwomen,amongother factors. If the
restof IndiacanmimicKerala, itwasargued,
thenIndia’spopulationproblemwillbecome
manageable. Indeed, that has begun to
happen.

InMay last year, itwas reported that the
fifth round of the National Family Health
Survey(NFHS-5)hadshownthatthetotalfer-

tilityrate(TFR)—anaverageofthenumberof
children thatwould be born to anywoman
inherlifetime—haddeclinedto2.0in2019-
21.Thiswasmarginallybelowwhat iscalled
the“replacement level fertility rate”—of2.1
— that is, the level atwhich a given popula-
tionexactly replaces itself fromonegenera-
tion to the next, and so results in zero net
growthofpopulation.

Thepatternofpopulationgrowthhashad
manyconsequencesforeconomicpolicy, in-
cludingfortradepolicy,internalandexternal
migration, political demographics, demand
for public services, the use of natural re-
sources and inter-regional variations in
growth.Almostallthesechallengesweread-
dressedwithinthewiderframeworkofpop-
ulation growth being a bane rather than a
boon.India’smultilateral,plurilateralandbi-
lateraltradeagreementshavebeendemand-
ingaccesstooverseasjobs,employmentvisas
and so on, in the relentless pursuit of over-
seas employment opportunities. India re-
mains a strong advocate of out-migration,
evenasthepresentpoliticaldispensationop-
poses in-migration.

So,wheredoesthecelebratoryresponse
toIndia’snewstatusastheworld’smostpop-
ulous come from? Clearly from the feeling
that in a world of declining population
growth, especially among the developed
economies,Indianswouldspreadoutandre-
mainthediasporaoverwhomthesunwould
never set. Without doubt, out-migrating
Indianshavebecomeassetsformanydevel-
opedeconomies—fromtheUStoAustralia,
fromPortugaltoJapan.Thequestioniswhen
would all Indians become assets for their
homeland?

The Nobel Prize-winning economist,
MiltonFriedman,answeredthatquestionin
a 1955 note to PrimeMinister Jawaharlal
Nehru.NehruhadinvitedFriedmantostudy
theIndianapproachtoplanningandofferhis
views. Friedmanwasnot in favour of public
investment inmanufacturing, but strongly
advocated public investment in education.
Titled “AMemorandumto theGovernment
of India 1955”, Friedman said, “the present
writer is convinced that the fundamental
problemfor India is the improvementof the
physical and technical qualityof herpeople,
theawakeningof asenseofhope, theweak-

ening of rigid social and economic arrange-
ments,theintroductionof flexibilityof insti-
tutions andmobility of people, the opening
tipof thesocialandeconomic ladderpeople
of allkindsandclasses.”

Friedman’skeyobservation,basedonhis
studyofAmericaneconomichistory,wasthat
“inanyeconomy,themajorsourceofproduc-
tive power is not machinery, equipment,
buildings andother physical capital; it is the
productivecapacityofthehumanbeingswho
composethesociety.Yetwhatwecall invest-
mentrefersonlytoexpendituresonphysical
capital; expenditures that improve the pro-
ductivecapacityofhumanbeingsaregener-
ally left entirelyoutof account. In theUnited
States,forexample,onlyaboutone-fifthofthe
totalincomeisreturntophysicalcapital,four-
fifthstohumancapital.”

Hence, Friedmanwrote toNehru, invest
in human capital. Convert people from be-
ingliabilities intoassets.Anill-educated, ill-
equipped, socially and culturally backward
people are an economic liability. Educated,
healthy, productive and capable people are
a national asset. Indeed, an asset to
humanity.

Yet, even todaywedonot have a socially
and economically relevant education policy
exceptinpatches.Thebestschoolsareincreas-
inglyputtingoutstudentsintotheglobalmar-
ket. Out-migration of students has risen
sharplyoverthepastdecade.Ifthisisoneend
of the spectrum, at the other endprovincial
andcommunalpoliticiansareobsessedabout
historyandlanguage,notworriedaboutbasic
learning skills and the creation of a knowl-
edge-basedeconomyandsociety.

Whatweare leftwith isaskewededuca-
tional system that on the one extremepro-
ducespupilsfortheglobalmarketand,onthe
other,putsoutpoorlyeducated,linguistically
limited, bigotedandchauvinistic youthwho
havetoberetrainedtobeemployed. Intothe
vacuumcreatedbyinadequatepublicinvest-
ment in school education, the private sector
is rushing in and nowboldly demanding a
changeofpolicythatwillallowfor-profited-
ucationalinstitutions.Anationthatcannotof-
fer proper education to all will forever find
populationabaneratherthanaboon.

Thewriter isapolicyanalyst

What we are left with is a
skewed educational system
that on the one extreme
produces pupils for the
global market and, on the
other, puts out poorly
educated, linguistically
limited, bigoted and
chauvinistic youth who have
to be retrained to be
employed. Into the vacuum
created by inadequate public
investment in school
education, the private sector
is rushing in and now boldly
demanding a change of
policy that will allow for-
profit educational
institutions.

In this larger picture of anti-
Muslim politics in
Karnataka, and by extension,
India, it’s important to
question why Tabassum had
to make a choice at all. Even
as Tabassum’s success story
is worthy of celebration, it
must not be used to disprove
the discriminatory nature of
the hijab ban or worse,
justify it.
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RAMNATH GOENKA

B E C A U S E T H E T R U T H I N V O L V E S U S A L L

§ §

THEINDIANEXPRESS,FRIDAY,APRIL28,2023

WORDLYWISE
Youcancage the singer butnot the song.

— HARRY BELAFONTETHEEDITORIALPAGE

SETHI TO AKALIS
HOMEMINISTER P C Sethi, made a fervent
appeal to the Akali leadership to shun vio-
lence and to hand over terrorists, like the
Khalistan protagonist Balbir Singh Sandhu
and the assassin of the DIG of Police, A S
Atwal. The homeminister was responding
to an adjournmentmotion on the failure of
thegovernmenttoensurethatplacesofwor-
ship like theGoldenTemple arenot used to
aggravate the lawandorder situation.

FISCAL CONCESSIONS
FINANCEMINISTERPRANABMukherjee,an-

nouncedfiscalconcessionsamountingtoRs
50.15croreinhistaxationproposalsfor1983-
84,whilemoving the FinanceBill in the Lok
Sabha.Bulkof theconcessions—asmuchas
Rs40crore—hasbeengiveninthesphereof
direct taxes, while marginal adjustments
havebeenmadein indirect taxes.

J&K WEALTH TAX
THE JAMMUANDKashmir High Court has
quashedthelevyofCentralwealthtaxtothe
state. A division bench consisting of Chief
JusticeMuftiBehauddinFarooqiandJustice I
K Kotwai observed in its judgment that
ParliamenthadenactedtheWealthTaxActin

1957underaconstitutionalprovisionnotap-
plicable to JammuandKashmir. About 230
writpetitionshadbeenfiledincourtchalleng-
ingtheoperationof theActtothestate.

NAM MEET
THE TWO-DAYMINISTERIALmeeting of 11
non-alignedcountrieswillbegininNewDelhi
todiscussstrategytopersuadedevelopedna-
tionstotakeemergencyactiontomeetthese-
riousinternationaleconomiccrisisandrevive
globalnegotiations.ExternalAffairsMinister
P VNarasimha Rao hopes it would lead to
North-Southissuesreceivingadequateatten-
tionatthelatermeetingtobeheldintheUS.

APRIL 28, 1983, FORTYYEARSAGO

Nation and its people

Sanjaya Baru

A FORCED CHOICE
TabassumSheikhsucceededdespite thehijabban,notbecauseof it

IN AN INTERVIEWpublished in The Indian
ExpressonApril22,TabassumShaik, theArts
stream topper of the Class XII exam held
across pre-university colleges in Karnataka,
said, “Between education and hijab, I chose
education.Wewillneedtomakesomesacri-
ficestoaccomplishbiggerthings.”

In January 2022, the Karnataka govern-
ment prohibited thewearing of theMuslim
headscarfacrossgovernmentPUCs(pre-uni-
versitycolleges)afterprotestseruptedovera
groupofMuslimstudentsbeingbarredfrom
their classroom for coming in their hijabs.
Within amonth, the KarnatakaHigh Court
upheld the ban. Tabassum, who till then
wouldwear a hijab to school, had to decide
whattoprioritise—wearingherhijab,orgo-
ing to college. “I decided to give up thehijab
and pursuemy education,” the 18-year-old
saidintheinterview.

Tabassum’s “choice”was not born out of
privilege,butcircumstance.Thebanonthehi-
jabforcedherintomakingachoice.Whencir-
cumstances force you tomake a choice, is it
reallyachoice?Isitachoicemadeoutof“free
will”,oragainstit?InTabassum’sownwords,
her “choice” involved “sacrifice”, that is, sac-
rificing thehijab, a symbol of religious iden-
tity formanyMuslimgirls andwomen. She
wouldwearaheadscarftillthegateofhercol-
lege,andthenhadtoremoveit inaroombe-
foreshecouldentertheclassroom.

Choicesthatinvolvesacrificesorcompro-

misesareacopingmechanismthathelpyou
survivedifficultsituations.Tabassumdidnot
justcopeandsurvive,shecameoutaninspir-
ingwinner,scoring593outof600,withaper-
fect100inHindi,PsychologyandSociology.

Tabassum’s success, however, does not
mitigate the failure of the state in providing
unhinderedaccesstoeducationtoallstudents.
ThehijabbanwasahindranceandTabassum
hadtoworkherwayaroundittocontinueher
education.It’satellingexampleof inequality,
giventhatnonon-Muslimstudentornonon-
hijabiMuslimstudenthad togo through the
checkpoint of removing a piece of harmless
clothinginanotherroombeforebeingallowed
toentertheclassroomorwriteanexam.

ManyMuslim students could not even
reach the checkpoint. Somedropped out of
governmentPUCs,enrollinginprivatecolleges
instead. Some lost an academic year, as stu-
dents of all PUCs have towrite their annual
examsinagovernmentPUC,wherewearing
the hijab is illegal. They now await the
SupremeCourt’s verdict on thematter. Last
October, theapexcourtdelivereda split ver-
dict,effectivelymaintainingthestatusquo.

Onemay ask:Whydidn’t otherMuslim
students follow Tabassum’s example? But
here’s a clutch of counter-questions:Why
should aMuslim student be burdenedwith
suchdifficultchoices?Whyshouldtheirright
to practise their faith be pitted against their
right to study?Whydoes aMuslim student

have tobeexceptionallybrilliant andstrong,
andmake it to the headlines?Whydo they
nothavethefreedomtobeaverage, tonotbe
strongenoughto“sacrifice”asymbolof their
faith, their identity intenderteenageyears?

Tabassum’s parents are visiblyMuslim:
Hermotherwears a burqa, andher father a
thickbeardandtopi.Buttheparentsadvised
theirdaughtertosuspendhervisiblereligios-
ityatcollegetofollowthe“lawof theland”.

Inthelasttwoyears,theBJP-ledstategov-
ernment has passed laws that are designed
to putMuslims in the dock: The Karnataka
Prevention of Slaughter and Preservation of
CattleAct 2020 to “fight cowslaughter”, the
KarnatakaProtectionof Right toFreedomof
ReligionAct2021to“fightlovejihad”andthe
2022 hijab ban rule under the Karnataka
EducationAct. As Karnataka heads for elec-
tions nextmonth, there have been increas-
ing calls byHindu right-wing groups to ban
halalmeat and azaan and boycottMuslim
shops near temples. In this larger picture of
anti-Muslimpolitics, it’s important to ques-
tionwhyTabassumhad tomake a choice at
all.Evenashersuccessstoryisworthyofcel-
ebration, itmustnotbeusedtodisprovethe
discriminatory nature of the hijab ban or
worse, justify it. Tabassum’s feat is her own,
andsheachieveditdespitethehijabban,not
becauseof it.

Akbarisanentrepreneurandfreelancewriter

IrenaAkbar

Ahmedabad
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“It should be noted that since the outbreak of the Russia-Ukraine conflict, the
US and Western public opinion has thrown a lot of mud on China. As time
goes by, those accusations are self-defeating, and the image of China as a peaceful
builder is becoming clearer and clearer.” —GLOBALTIMES,CHINATHE IDEASPAGE
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EVEN BEFORE I became a Member of
Parliament, Iwasasignatory toapetition
in 2006 seeking to strike down Section
377 of the Indian Penal Code. Among the
100-plus signatories of that document
were Jhumpa Lahiri, Shyam Benegal,
VikramSeth,andKaushikBasu, tonamea
few. In 2018, a five-judge Constitution
benchof theSupremeCourtunanimously
decriminalised consensual sex among
adults of the same sex.
ThestoryofVikramandAlok:Lastweek,
while thehearingsonsame-sexmarriage
(or more correctly “marriage equality”)
were on in the Supreme Court, I spoke
withmany friends fromthegay commu-
nity. Among themwereVikramDoctor, a
keenquizzardandjournalist,andhispart-
nerAlokHisarwala, a lawyer.

This is their story. “Whenwemet, be-
inggaywas illegal andwecouldn’t imag-
ine an India where we could live openly
asacouple,prettymuchfullyacceptedby
our families. Twenty-four years later,
that’s what we’re doing in Goa. It’s both
soamazing,yetalsoseemssonormal,we
have to keep reminding ourselves of
wherewewerewhenwestartedandhow
luckyweare to behere.

Inall this,marriageneverseemedeven
aremotepossibility, so itwasneversome-
thing we contemplated. But we’re well
aware that this doesn’t and shouldn’t ap-
ply to queer people today.Why on earth
doesayoungqueerpersonhavetodothe
slog we did for 18 years to come to the
pointthatweareatnow?Thewholepoint
of decriminalisation was never special
rights, but just the normal rights that
everyone enjoys, which should include
marriagerights forthosewhowantthem.

Perhaps the silliest of all the argu-
mentspresentedagainstmarriageequal-
itywasthathomosexualitywillmeanthe
endof thehuman racebecausewewon't
have children. The lawyer raising that
seemedoblivious thathewasdoing so in
the same week when India became the
most populousnation in theworld!

We respect the fact that many queer
people genuinely want to raise children,
andagainthisunderscores thenormality
of this urge. It seems obvious that adop-
tionisananswer,withthesafeguardsthat
should apply in adoptions of any kind —
and yet adoption is what seemed to get
people on the opposing side chargedup.

The one thing that also seems totally
bogusisthegovernment’scontentionthat
this was amatter for urban elites. In our
experience, it isexactlytheopposite.Over
theyearswewerefightingfordecriminal-
isation, the demand formarriage always
came from the less economically privi-
leged people. Those with themeans can
always take care of themselves, but it is
exactly those who cannot who need the
legal protections.”
Notabouturbanelites:This isnotabout
urban elites. Far from it. Take the well-

documented story of Leela and Urmila.
Theyweretwopolicewomenstationedin
Bhopal, who decided to get married in
1987.Theywere immediatelysuspended
and also locked up for 48 hours. This is
emblematic of the prejudice and perse-
cutionthatLGBTQ+peoplehavetoface in
society. Even today, reports of couples
fromthecommunitycommittingsuicide
arewidespread,mainlyduetoemotional
orphysicalviolenceinflictedonthem,and
the inability to leada lifewith theperson
they love.

Nivedita Menon, a professor at
Jawaharlal Nehru University, adds, “the
stories of violence against inter-caste/re-
ligiousmarriageandlesbiansuicides”are
notpartof separatehistoriesof inter-caste
marriage and lesbianism in India, but a
common “history of compulsory hetero-
sexuality and [with] marriage as the in-
stitution that best represents it”.
Extend Special Marriage Act to queer
Indians:Thepetitions forsame-sexmar-
riage are not demanding special rights.
Theyareonlyaskingfortherighttomarry
for those who want it. Using the word
“spouse”, instead of “husband” or “wife”
in the Special Marriage Act of 1954, will
be apromising first step.

Siddarth Dube, writer and develop-
mentexpert,andagayfriendofminewho
has fought for these rights along with
countlessotherstoldme,“Iknowwithcer-
taintythatsame-sexmarriagewillbecome
thelawacrossIndiaverysoon.Isaythisbe-
cause we have genuine jurists still. They
knowwhatjusticemeansandwilloverride
unvarying and obscurantist bigotry. And I
say this alsobecauseatmyageof 60-plus,
Iknowthattheoverwhelmingmajorityof
Indiansareresolutelydecent-heartedand
not bigoted. Theywant an Indiawhere all
Indianscanloveandlivefreelyasequalcit-
izens”. I takeheart fromhisoptimism.

Thelegislatureinanydemocracyisthe
pulpitwhichissupposedtoechothevoice
of its citizens. But politics often prevents
legislatures fromupholding the essential
rightsofthepeople.Inthe1960sintheUSA,
interracialmarriagewasavoteloser.Sothe
courts had to step in to repeal the ban on
interracialmarriage.Asimilarscenariocan
beseenplayingoutinIndia.Thisiswhythe
SupremeCourthashadtostep in.

An important fall-outof thisdebate is
that a section of India’s LGBTQ+ individ-
uals, who clung on to the hope that they
could flourish in an India ruled by the
Sangh Parivar, havewoken up to a harsh
reality. They were deluding themselves.
It’s foolish to imagine that a party that
thrivesondemonisingallkindsof Indians
— whether Christians, Dalits, Muslims,
free-thinking women or others — will
somehowacthumanely towardsanymi-
nority. Of course, they should have re-
alised this fromtheoutsetbut thensome
people are fooleduntil it becomesamat-
ter of self-interest.

I can also sense the simplicity of “lov-
ing”. My wife Tonuca and I, a Bengali
Hindu and an Anglo-Indian Roman
Catholic,weremarriedunder theSpecial
Marriage Act in 2006, an impossibility
were itnot for this radicalpieceof legisla-
tionwhichwecannotwait tobeextended
toqueer Indians.

Thewriter isMember of Parliament and
Leader, All India Trinamool Congress
Parliamentary Party (Rajya Sabha)

The good fight

TRIBUTE TO BADAL

THISREFERSTOtheeditorial, ‘Leader&
Healer’ (IE,April27).Withthepassing
of Prakash Singh Badal, an era in the
contemporary political history of
Punjabhasended.Thesecret tohispo-
litical legacyishissolidgrassrootscon-
nectionwithordinaryworkers.Hewas
liked by all the political parties irre-
spective of their ideology. His contri-
butiontowardsthewelfareof thepeo-
ple of Punjabwill be remembered for
years to come.

BalGovind,Noida

GREEN SOLUTIONS
THISREFERSTOthearticle, ‘Keeping it
cool in summer’ (IE, April 27). A heat
action plan is the need of the hour in
Indian cities today. Ahmedabad’s ex-
ample should be followed to reduce
heatwave-related illnesses.Globalor-
ganisations have also pointed out
changing urbanmicro-climatewhich
causes the “urban heat island” effect.
Long-termsolutionslikeincreasingur-
bancanopyandhavingwhiterooftops
would help reduce the impact of ur-
banisationon.Citiesneedcoordinated
plansbuiltonsustainability toprotect
the environment. The environment is
also part of urban development and
hasmultifacetedeffectsonsustainable
development.

HUpadhyay, via email

FOR DEMOCRACY

THIS REFERS TO the article, ‘It’s about
hearts, not votes (IE,April 27). There is
no provision in the Constitution that
states the duties or responsibilities of
electedrepresentatives.TheECshould
consider the recommendations of the
Indrajit Gupta Committee. In particu-
lar, the Right To Call Back, which will
empower people, allowing them to
make decisions about their represen-
tatives. Thiswill uphold theprinciples
of democracy.

IsmailWafa,Malegaon

PEOPLE’S LOSS
THIS REFERS TO the article, ‘It's about
hearts, not votes (IE, April 27). The
writer should introspect on what
causedhisparty’sdisconnectwiththe
voters, insteadofdownplaying its loss
of itsnationalpartystatus.TheCPIwas
once a dominant player in the politi-
cal life of the nation. Communists led
kisans and students in anti-imperial
movements inthecolonialperiod. It is
electoral performance that gives a
party the chance to raise pro-people
issueswithrenewedzeal.Apartygets
the opportunity to serve the toiling
masses thanks to an electoral victory.
TheECmustrein inmusclepowerand
hatespeech, theissuesraisedinthear-
ticle andCPImust course correct.

SHQuadri,Bikaner

LETTERS TO THEEDITOR

IF ANAPPLE showedNewton the power of
gravity, thegravitational pull of Applewith
anupper-case ‘A’ is there for all of us to see
— on full display as Tim Cook dropped by.
When our identities are fused with the
phonewecarryanddefinedandshapedby
ourfeedsandpostsonsocialmedia,groups
and messages, from Good Mornings to
PearlsofWhatsAppwisdom,thedevice isa
powerful instrumentof expression.

Forone, it’sslick,efficient,pricey.When
Siri, Alexa, and ChatGPT are learning faster
than us, when a person is a product and a
productresemblesaperson,theAppleStore
is ourGardenof Edenwhere the forbidden
fruit is available, even if some of us have to
take it onEMI.

That’swhy the gravitational force led to
long lines snaking around the malls in
MumbaiandNewDelhi.Inourcountry,given
thatwearenowthemostpopulous,thereare
linesand thereare linesbut this line is com-
forting.Thisisn’tthelineofpeopleatthebus
stopduringthelockdown,thisisalsonotthe
line of angry passengers at NewDelhi’s T3
tweeting to the Civil AviationMinister to
comeandfix theirproblem—this is the line
of people, withmoney to spend,with a de-
sire to upgrade, standing politely, no chaos,
nohustle-bustle.Thesearenotthepoorwho
haveslippedintothemalltocatchtheaircon-
ditioner — it is safe to assume that almost
everyone inthat linehasanACathome.

Let’s not judge anyone, because, at one
level, thismarksavisible, tangibleempow-
erment. People looked happy and emo-
tional. It was a proudmoment. Now India
will notbe just agrowingmarketbut alsoa
manufacturing place for Apple products. It
will be Made in India. In a market where
smartphones range between a few thou-
sand to a lakh plus, such lines are the em-
blemofaspiration.Thevariablesofhighcost,
purchasing power, need, desire and the
dream to be part of a resourceful and re-
source-full class is ubiquitous. To buy an
Applephoneoralaptopistoproveapointto
ourselves asmuchas toothers.

As for Steve Jobs and his legacy, it’s se-
cure under Cook’s watch. An empowered
communitywhichlives, talks,walks,sleeps,
and feels,with the brand is brand commit-
ment at itshighest.

Technology is a leveller. Infosys’s N
Narayana Murthy once talked about the
power of anonymity when a domestic
worker and her employer both use their
ATMcardtowithdrawcash.Thereisnobank
tellerwhowilldiscriminate.That’stechnol-
ogyasameans.Asmartphonecanhelpflat-
tenmanyinequitiesof class,caste,commu-
nity as the user, riding on 4G or 5G, can
accesswebsitesthatteach,andlinksthatin-
form. Of course, the circumstances of the
user define her use. However, today, while
opportunitymay still be skewed in favour

of thewell-off it is flatter than it ever was.
That’s technologyasmeans.

Commitment to a brand is when tech-
nology becomes an end in itself. The fact is
that howsoever disruptive technology can
be or will be, whether through machine
learning orAI, the onebrand thatmarks us
out ishumanity.Ourempathy, theabilityto
think beyond self-interest, is what distin-
guishes Brand Human from any other. But
when Brand Human becomes so defined
and shaped by a product; when it needs a
producttopropitup,arewelettingtechnol-
ogybecomeanend in itself?

Let’s not forget that long before Cook,
Steve Jobs, asabackpackerbarelyoutof his
teens, visited India.Notasamarketbutasa
place to seek his spiritual self and tomeet
Neem Karoli Baba. He used to walk seven
mileseverySundaytofindafreemealatone
of theashramsofHareKrishna. Inhisbiog-
raphy of Jobs, Michael Moritz wrote about
how"thehot,uncomfortablesummer,made
Jobsquestionmanyillusionshehadnursed
about India.He found India far poorer than
hehad imagined." Later, inhisbiographyof
Jobs,Walter Isaacson talks about how Jobs
was struck by an insight from India:
Intuitionand“experientialwisdom,”theart
of slowness and the capability to compre-
hendthebigpicturewereallmorecommon
andpowerful than intellector thepowerof
reasonthatissocelebratedinthe“craziness”

of theWesternworld.
Part of what Jobs was saying is part of

the cliché of the Western view of the
Orient.But there’snoescapingthe fact that
theAppleStore in Indiawill, becauseof the
worldoutsidethestore,beadifferentspace
from the one in Times Square in New
York or Covent Garden in London. For, at
walking distance from the Saket mall are
countless homes where the cost of an
iPhone will be more than the monthly
household income.

So,lookingdownattheSaketstore,what
wouldSteveJobshavemadeofit,whatwould
he have told TimCook? Perhaps, hewould
havetoldhimtovisitApple’smanufacturing
facility in India andmaybe get the cameras
there. So that he could stand in line, along
with thewomen andmen,who line up for
theirshifts toassembleAppleproducts.

ThegleamingApplestorewithaesthetic
designs of Mughal-era gates makes for a
vivid photo-op or Insta reel, but Tim Cook
takingaselfiewiththeworkersontheshop
floor in a Tamil Nadumanufacturing unit
may also have been a good visual.
Compassionate capitalism shot on an
iPhone!

Nilay is theauthorofBeingGood,Aaiye,
InsaanBanaenandEthikos: Stories

searchinghappiness. He teachesand trains
courses onethics, values andbehaviour.

Apple and its gravitational pull

When complaints lodged
by top-level national and
international players who
have won laurels for the
country meet with such a
fate, the signal that goes out
to other women who suffer
such violation of their
rights is to remain silent. If
this is not to happen, the
issues raised by the
wrestlers need wider
support, failing which the
few who have spoken up
may once again be silenced
and marginalised.

THEFACTTHAT the SChad to issue anotice
thisweek to theDelhi police for refusing to
lodge an FIR on the complaint of sexual ha-
rassment by sevenwomenwrestlers — in-
cluding aminor— against the formerWFI
president and BJPMP Brij Bhushan Sharan
Singhforoverthreedaysisextremelytelling
of thepresentscenario.Thelackofresponse
compelled a galaxy of top national- and in-
ternational-levelwrestlers toonce again sit
on a protest dharna at JantarMantar in the
heartof thecapital. This sequenceof events
underscoresapointthewomen’smovement
in India has beenmaking for decades now:
TheStateanditsagenciesarethebiggestvi-
olatorsofthelaw,especiallythelawsenacted
toensuretherightsofwomen,andtheobsta-
clesfacedininitiatingtheprocessofseeking
justicearesodauntingthatthemajorityopt
outaftertheirinitialforay.Todaythisiscom-
poundedbytheblatantmisuseofofficialpo-
sition and use of muscle power by the ac-
cused to intimidate and silence those
speakingup.

Themain factor underlying this state of
affairs is theutter lackofpoliticalwill to im-
plementthelawonthepartof thestate.This
ensures that justice is neither certain, nor
speedyandalmostroutinelydenied.There-
sult is that perpetrators of violence against
womenareneverpunished,norarethosere-
sponsibleforimplementingthelawheldac-
countable for their actionsand inactions.

The on-going protest at Jantar Mantar
highlights the state of affairs in the institu-
tional set up of theWrestling Federation of
India (WFI). In January 2023, a set of
wrestlersfirstprotestedagainstBrijBhushan
SharanSingh, the chief of theWFI citing in-
cidents of sexual harassment, while also
drawingattentiontootherirregularities.The
government sought to defuse the situation
bysettingupanOversightCommitteewhich
was to submit its report by the end of
February.Until thewrestlers resumed their
dharna on April 23, the findings of this re-
port had not been shared with the com-
plainants. A physiotherapist, Paramjeet
Malik,hasnowsaidthatthreejuniorwomen
wrestlershadconfidedinhimabouttheiror-
dealandhehadsharedtheinformationwith
thethenwomen’scoach,KuldeepMalik,but
noactionwastaken.If raisingtheirvoicesby
someofthemosthigh-profilesportspersons
meetwithsuchafate,themessagethatgoes
out to those not-so-powerful is loud and
clear:Neverspeakup.It isthisthattheinter-
ventionbytheSupremeCourtmayhopefully
challenge.

Interestingly,inJanuary,theprotestorsap-
pearedkeentonot“politicise” the issue.This
isitself ironical,giventhatthetopsportsbod-
ies in India are dominated by politicians or
theirscions,themostnotablebeingtheBCCI.
Theviolators,bothintheWFIcaseandthatof
theHaryanaathletewhocomplainedagainst
BJP MLA and former Haryana minister,
SandeepSingh, inDecember,arethemselves
visiblepoliticalfacesandcontinuetoholdpo-
sitionsinthepartyandthelegislatures.Asper
reports, they continue to use their political
clout to bully the complainants into silence,

withseveralspeakingofthreatstolife,charac-
ter assassination and everyday harassment
anddisrespect in their place ofwork. This is
in clear violation of the 2013 POSHAct and
was taken cognisance of by the Supreme
Court as far back as 1997when theVishaka
Guidelineswereissued. Undoubtedly,thees-
tablishment,withallitsmight,standsbehind
theaccusedinsuchcases.

Someoftheseaspectsbecomeclearfrom
the trajectoryof thecomplaintmadebythe
Haryana athlete against Sandeep Singh: In
his defence, the Chief Minister of Haryana
went on record to state that such “allega-
tions” do notmake a person guilty; in the
AssemblytheSpeakerobservedthatallega-
tionsaremadeonlytobefollowedupwitha
compromise;while the Chairperson of the
StateWomen’sCommissionsaidthecharges
appeared “unbelievable”. All thiswhile the
Chandigarhpolicewasstill inthemidstof its
investigations! Themedia silence failed to
registerthataftertheaccusedministerpub-
licly announced that he would probe the
complainant’s character, the DGPHaryana,
onDecember24,onthebasisofacomplaint
received from the accused himself, consti-
tuted an SIT. Further, what remains hidden
from the public is the daily harassment —
amounting to re-victimisation— that a vic-
tim undergoes at herworkplace and in her

dailylife,subsequenttolodgingacomplaint
ofsexualharassment.Isallthisbeingdoneas
per POSH 2013? The nation truly needs to
know.

When complaints lodged by top-level
nationalandinternationalplayerswhohave
wonlaurels for thecountrymeetwithsuch
a fate, the signal that goes out to other
womenwho suffer such violation of their
rightsistoremainsilent. If thisisnottohap-
pen, the issues raisedbythewrestlersneed
wider support, failingwhich the fewwho
havespokenupmayonceagainbesilenced
andmarginalised.

As political leaders show up at Jantar
Mantar in their support, it is time to realise
that the battle forwomen to live andwork
indignity is as critical to the ideaof Indiaas
thatat thehustings.

Will thewomen sportspersons seeking
justice in Indiawitness a showof solidarity
as displayedby the Iranian footballerswho
protested the death of Mhasa Amini and
stoodwith their sisters in struggle, against
the impositionof theveil?

Sangwan,aBhimAwardeeand former
internationalvolleyball player, is vice -
president,AIDWA.Agnihotri retiredas

director,Centre forWomen’sDevelopment
Studies,NewDelhi

The sleeping state

CR Sasikumar

NanditeshNilay

SteveJobssoughthisspiritualself inIndia.Whatwouldhemakeoftoday’squeues?

Lackofactioninsexualharassmentcomplaintsagainst formerWFIpresidentdespiteprotestby
decoratedsportspersonssendsoutadiscouragingmessage

Jagmati Sangwan and
InduAgnihotri

Inaskingformarriageequality,queerIndians
arenotdemandingspecialrights,only
whatothercitizensalreadyenjoy

ZERO HOUR
byDerekO’Brien

Ahmedabad



DANWHITCOMB
APRIL27

FORMER FoxNews star Tucker
Carlson surfaced publicly on
Wednesdayforthefirsttimesince
abruptlyleavingthenetworkthis
week,releasingavideostatement
inwhichhecriticizedthestateof
publicdiscourseonUStelevision.

Carlson in the statement did
not address his departure from
Fox,wherehehostedthehighest-
ratednewsprograminthekeyage
demographic on the most-
watchedUScablenewsnetwork.

Instead, he took aim at
Americanmedia and theUSpo-
liticalsystem.

“Both political parties and
their donors have reached con-
sensus onwhat benefits them
andtheyactivelycolludetoshut
down any conversation about

it,”Carlson said.”Suddenly the
United States looks verymuch
likeaone-partystate.That’sade-
pressing realization, but it’s not
permanent,"hesaid.

Despite signing off the
roughly two-minute clip with
the words “see you soon,”
Carlsondidnotgiveanyhintsof
hisnextmove. REUTERS

JIMGOMEZ
APRIL27

A CHINESE coast guard ship
blockedaPhilippinepatrolvessel
steamingintoadisputedshoalin
the South China Sea, causing a
frightening near-collision in the
latestactofBeijing’saggressionin
thestrategicwaterway.

Thehighseasface-offSunday
betweenthelargerChineseship
andthePhilippinecoastguard’s
BRP Malapascua near Second
Thomas Shoal was among the
tensemoments it and another
Philippinevesselencounteredin
aweeklongsovereigntypatrolin
one of the world’s most hotly
contestedwaterways.

The Philippine coast guard
hadinvitedasmallgroupofjour-
nalists, including three fromThe
AssociatedPress,tojointhe1,670-
kilometerpatrolforthefirsttime

aspartof anewPhilippinestrat-
egyaimedatexposingChina’sin-
creasingly aggressive actions in
South China Sea,where an esti-
mated $5 trillion in global trade
transitsannually.

Inareasoccupiedorcontrolled
by China, the Philippine patrol
vessels received radiowarnings
ordering them to leave Beijing’s
“undisputableterritories”. AP

AGENCIES
SYDNEY,APRIL27

AUSTRALIA PROPOSED on
Thursday overhauling its immi-
gration system to speed up get-
ting highly skilledworkers into
the country and smoothening
thepathtopermanentresidency.

The federal Labor govern-
ment said the current system
usedtoselectskilledmigrants—
the points test —will bemodi-
fied to identify peoplewith the
correct skill sets the Australian
economyneedsgoing forward.

“Ourmigration system ... is
broken.Itisfailingourbusinesses,
it is failingmigrants themselves.
Andmostimportantly,itisfailing
Australians. That cannot con-
tinue,” Home Affairs Minister
ClareO’Neilsaidinaspeechatthe
NationalPressClub.

Thegovernmentsaidthevisa
process for high-skilled profes-

sionalswillbemadequickerand
easier,whilestepswouldbetaken
toretaininternationalstudents.

Temporary skilled visa hold-
ers,who had been denied even
theopportunity toapply forper-

manentresidency,willbeableto
do that by the end of this year,
O’Neil said. But itwill not add to
Australia's annual intake of per-
manentmigrants,shesaid.

From July 1, the government
said it would raise themigrant
wage threshold of temporary
skilled workers to A$70,000
($46,250)fromA$53,900,stuckat
thesamelevelsince2013.

Around 90% of all full-time
jobs in Australia are now paid
more than current threshold,
leadingtoexploitationofmigrant
workers,thegovernmentsaid.

A govt statement released
Thursdaysaidthat“around90%of
all full-time jobs inAustralia are
nowpaidmore than the current
TSMIT, underminingAustralia’s
skilledmigrationsystem.”

O’Neilcommissionedareview
inNovember ofmigration pro-
gramthat found1.8milliontem-
porary migrants were living
withinapopulationof26million.
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AFTER 20 YEARS ABROAD

YAYAPANDAWELCOMEDHOME
YaYathepandalandedThursdayafternooninShanghaiafter
departingfromtheMemphisZooinTennessee,whereshespent
thelasttwodecades,markingendofa20-year loanagreement. AP

SOUTHKOREA

UStosharenuke
planningtodeter
NorthKorea
Washington: The United
States on Wednesday
pledged to give South
Koreamoreinsightintoits
nuclearplanningoverany
conflictwithNorthKorea
amid anxiety over
Pyongyang's growing ar-
senal of missiles and
bombs. The announce-
ment,whichincludedare-
newedpledgebySeoulnot
topursueanuclearbomb
of its own, emerged from
White House talks be-
tween US President Joe
Biden and South Korean
leaderYoonSukYeol that
covered issues including
NorthKorea,semiconduc-
torchipsandtrade,andthe
Ukrainewar. REUTERS

JoeBidenandSouth
Korea’sPresident
YoonSukYeolReuters

TOPOFTHE
WORLD

PAKISTAN

Sevenkilledin
fireonpassenger
traininSindh
Karachi: At least seven
peoplewerekilledaftera
car on amoving passen-
ger train caught fire
overnight in southern
Pakistan, officials said
Thursday. Railways offi-
cial Mohsin Sial said the
train caught fire in
Khairpur, a district about
500 kilometers north of
Karachi, the capital of
Sindh province. He said
six peoplewere killed in
theblazewhileawoman
died when she jumped
from thewindow of the
moving train. The blaze
also badly damaged sev-
eralothercarsinthetrain,
he said, and the cause re-
mainedunclear. AP

SRILANKA

Governorgets
USsanctionsfor
violationofrights
Colombo:TheUShassanc-
tioned former senior Sri
LankanNavyCommander
Wasantha Karannagoda
for“grossviolation”ofhu-
manrightsduringthebru-
tal conflictwith the LTTE,
evoking a strong reaction
fromColombowhichsaid
the“unilateral”movewas
“counter-productive”.The
70-year-oldex-Navycom-
mander from2005-2009
isseconddefenceofficialof
such stature to be sanc-
tioned by US for human
rightsviolationsduringthe
battlewith LTTE in 2009.
Hewas appointed coun-
try’sAmbassadortoJapan
and presently is a gover-
norof aprovince. PTI

THAILAND

SecondUyghur
detaineedead,
saysrightsgroup
Bangkok:Humanrightsor-
ganisations urged
Thailand on Thursday to
improve conditions in its
immigrationdetentionfa-
cilities after a secondasy-
lum seeker fromChina’s
MuslimUyghurminority
diedincustodywithintwo
months. Human Rights
Watchcalledforanendto
Thailand’s“inhumaneand
counterproductive”policy
of indefinitely detaining
people accusedof violat-
ing immigration lawafter
Uyghur rights groups re-
ported Mattohti
Mattursun, 40, died last
Friday of suspected liver
failure shortly after being
takentoahospital. AP

Kyiv: Russian forces
poundedcityofBakhmut,
themonths-oldfocalpoint
of their bid to capture the
easternUkrainian indus-
trialregionofDonbas,and
head of Russia’sWagner
forcesaidUkrainiantroops
werepouring in aheadof
an"inevitable"counter-of-
fensive.SerhiyCherevatiy,
spokesman forUkraine's
eastern group of forces,
toldnationaltelevisionon
Wednesday that in the
past 24 hours, Russian
forces had attacked 324
times using artillery and
multiplerocketlaunchers.

REUTERS

Russians pound
Bakhmut 324
times in 24 hrs

New York: Fox News agreed
Wednesday to hand over thou-
sandsofdocumentstovotingma-
chine company Smartmatic,
which is suing the network for
defamation in a case similar to
DominionVotingMachines’just-
settled lawsuit. Smartmatic says
Foxbears financial responsibility
forairingfalseallegationsthatthe
company rigged the2020presi-
dential election against ex-
President Donald Trump. Last
week, Fox agreed to pay
Dominionnearly$800millionto
avertatrial,althoughtheultimate
costtomediacompanyislikelyto
be much lower. Smartmatic
wants a $2.7 billion judgment,
whichfarexceedsthe$1.6billion
Dominionsoughtinitssuit. AP

FOX TOHANDOVER FILES
FOR2NDPOLL LAWSUIT

AUSTRALIAHASbeen
competingwithcompara-
blecountriestoluremore
skilledmigrants,withthe
surgeindemandexacer-
batedbyanageingpopu-
lation. InSeptember,
Australiaraiseditsintake
ofpermanentmigrantsto
195,000,upby35,000,to
helpbattlestaff shortages
andpledgedfundsto
speedup visaprocessing.
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ROYAL HEIRS IN WAX
StudioassistantsretouchanewwaxworkrepresentationofBritain’sQueenConsortCamilla
as it standsnext toawaxworkrepresentationofBritain’sKingCharlesaspartof thenew
attractionaheadofTheCoronationcelebrations,atMadameTussauds inLondon.Reuters

CAMERAWHEN FOUND STILLHADORIGINAL TAPE INSIDE IT; ITSCONTENTSWERE SCREENEDATHANDING-OVER EVENT

JERRYHARMER
BANGKOK,APRIL27

AVIDEO camera that had been
missingformorethan15yearsaf-
ter itwasdroppedbya Japanese
journalist whowas fatally shot
during a street protest in
Myanmar was handed over
Wednesdaytohissisteratacere-
monyinBangkok.

Kenji Nagai was recording
the demonstration on Sept. 27,
2007, in downtown Yangon -–
part of a peaceful anti-military
uprising known as the Saffron
Revolution -–when soldiers ar-
rived,dispersingthecrowdwith

gunfire.The50-year-oldjournal-
ist,whowasworkingforJapan’s
APF News, a small video and
photo agency,washit andmor-
tally wounded. He was one of
about10peoplekilled thatday.

Nagai’s sister NorikoOgawa
received the small Sony
Handycam from Aye Chan
Naing, head of the Democratic
VoiceofBurma,aMyanmarme-
dia organizationwhichwas in-
volved in its recovery.

“Thankyou fromthebottom
ofmyheart,” she said. “This is a
greatsurpriseandjoyforme,asI
hadn’tevenhadanyinformation
aboutthecamerauntilnow.”

The handover of the camera

comesasMyanmar is in thegrip
ofupheavalfarworsethanthatof
2007.Awidespread,determined
armed resistance has sprungup
in response to the overthrowof
Aung San SuuKyi’s elected gov-
ernmentbythemilitaryin2021.

According to tallies kept by
journalistsinMyanmar,threeof
their local colleagueshavebeen
killedbytheauthoritiessincethe
army takeover andmore than
150 detained. A handful of for-
eign journalists were also de-
tainedand laterdeported.

Thecamerawhenfoundstill
hadtheoriginaltapeinsideit. Its
contents were screened at
Wednesday’s event.

Theimagesshowedprotest-
ersandmonksinthestreetclose
toYangon’sancientSulePagoda,
singing and chanting, with po-
lice blocking their way. Trucks
full of soldiers then arrived,
prompting Nagai to turn the
cameraonhimself.

The images then appear to
show people scattering. The
video cut off before the fatal
moment.

However, video recorded by
the Democratic Voice of Burma
caught themoment of Nagai’s
death, as he fell down andwas
then apparently shot at close
rangebyasoldier.Aphotoof the
incidenttakenbyAdreesLatifof

the Reuters news agencywon a
2008PulitzerPrize.

Exact details of when and
howNagai’s camerawas found
andwhere itwaskept in the in-
tervening years remain vague.
AyeChanNaing saidonly that it
had gone through a series of
people before getting out of
Myanmar.

Nagai’s sistersaidshehoped
ananalysisofthetapewoulddis-
prove the Myanmar govern-
ment’s claim that he had not
beendeliberately targeted.

I hope I can reverse the
Myanmarmilitary’s claim that
mybrother’sdeathwasanacci-
dent,” shesaid. AP

AyeChanNaing(left),ofDemocraticVoiceofBurma,hands
over thevideocameraof slain JapanesescribeKenjiNagai to
hissisterNorikoOgawa, inThailand.AP

DAYAFTERTHEIRFIRSTCONTACTSINCEWARBROKE

Kremlinwelcomes Xi-Zelenskyy call,
but says its Ukraine aims remain same
Communicationbetweentwonations
is theirsovereignmatter, saysPeskov

REUTERS
MOSCOW,APRIL27

TheKremlin saidonThursday it
welcomed anything that could
bringtheendoftheUkrainecon-
flict closerwhen askedwhat it
thoughtofaphonecalladayear-
lier between Chinese President
Xi Jinping and Ukrainian
PresidentVolodymyrZelenskyy.

But the Kremlin said it still
needed to achieve the aims of
what it calls its “specialmilitary
operation” inUkraine.

Kremlin spokesmanDmitry
Peskov said Russiawas familiar
withthedetailsofwhatthetwo
leaders had discussed and said
theirstancesontheconflictwere
well known.

“We are ready to welcome

anything that could hasten the
endoftheconflictinUkraineand
Russiaachievingallthegoalsithas
setitself,”Peskovsaidof thecall.

“...Thattheycommunicated—
thatisasovereignmatterforeach
of thesecountriesandaquestion
of theirbilateraldialogue.”

The Chinese and Ukrainian
leadersonWednesdayspoke for
thefirst timesinceRussiasent its
troops intoUkraine in February
lastyear, fulfillinga longstanding
goal of Kyivwhich had publicly
soughtsuchtalksformonths.

Ex-Fox star Tucker re-emerges,
targets American media, politics

Philippines confronts
China over disputes in
South China Sea water

NATO allies have delivered
1,500 combat vehicles, 230
tanks to Ukraine in aid so far
LORNECOOK
KYIV,APRIL27

NATO COUNTRIES have deliv-
eredmorethan98%of thecom-
batvehiclespromisedtoUkraine
amid its war with Russia, the
military alliance’s chief said
Thursday, giving Kyiv a bigger
punch as it appears poised to
launchacounteroffensive.

Alongwithmore than 1,550
armoredvehicles,230tanksand
other equipment, member na-
tions have sent Ukraine “vast
amounts of ammunition” and
alsotrainedandequippedmore
than nine new Ukrainian
brigades, NATO Secretary-

General JensStoltenbergsaid.
Morethan30,000troopsare

estimated tomake up the new
brigades.

“This will put Ukraine in a
strongpositiontocontinuetore-
take occupied territory,”
Stoltenberg told reporters in
Brussels.

Stoltenbergsaidthe31NATO
allieswerecommittedtoshoring
upUkraine’smilitary.

He said taking back land oc-
cupied by the Kremlin’s forces
wouldgiveKyivastrongernego-
tiating position if peace talks
takeplaceatall.

The Kremlin gave a luke-
warm response to the call be-
tweenXiandZelenskyy. AP

Gunfire back in
Sudan’s capital
as US pushes for
extending truce
KHALEDABDELAZIZ
&NAFISAELTAHIR
KHARTOUM,APRIL27

THEUNITED States and African
nationsracedtosecureanexten-
sion of a ceasefire in Sudan on
Thursday, with the Sudanese
army saying it had given an ini-
tial nod to an African proposal
calling for talks even as heavy
fightingcontinued.

Hundreds of people have
beenkilled innearly twoweeks
ofconflictbetweenthearmyand
a rival paramilitary force — the
Rapid Support Forces (RSF) —
which are locked in a power
struggle threatening to desta-
bilise thewider region.

AnRSFstatementaccusedthe
army of attacking its forces on
Thursdayandspreading“falseru-
mours”,makingno reference to
theproposalwhichthearmysaid
camefromtheIntergovernmental
Authority on Development
(IGAD),anAfricanregionalbloc.

The sound of air strikes and
anti-aircraft fire could be heard
in thecapitalKhartoumandthe
nearbycitiesofOmdurmanand
Bahri, witnesses and Reuters
journalists said.

Theexistingthree-daycease-
fire brought about a lull in fight-
ing,withoutcompletelyhaltingit,
butisduetoexpireatmidnight.

ThearmylateonWednesday

said its leader, General Abdel
Fattah al-Burhan, had given ini-
tial approval to the plan to ex-
tend the truce for another 72
hours and to send an army en-
voy to the South Sudan capital,
Juba, for talks.

Themilitary said the presi-
dentsofSouthSudan,Kenyaand
Djibouti worked on a proposal
thatincludesextendingthetruce
and talks between the two
forces,whoseconflictderaileda
transition tociviliandemocracy
aftera2021militarycoup.

“Burhan thanked the IGAD
andexpressedaninitialapproval
tothat,”thearmystatementsaid.

IGAD reaffirmed an earlier
call for an immediate cessation
of hostilities, de-escalation and
areturntothenegotiatingtable.
Astatementbytheblocmadeno
mentionof Juba talks.

US Secretary of StateAntony
Blinken and African Union
CommissionChairpersonMoussa
FakiMahamatdiscussedworking
together to create a sustainable
end to the fighting, the State
DepartmentsaidonWednesday.

Atleast512peoplehavebeen
killed and close to 4,200
wounded by the fighting since
April15.Thecrisishassentgrow-
ing numbers of refugees across
Sudan’sborders.TheUNrefugee
agency has estimated 270,000
people could flee into South
SudanandChadalone.REUTERS

Pak PM Sharif
secures vote of
confidence in
Parliament

SAJJADHUSSAIN
ISLAMABAD,APRIL27

PAKISTAN PRIME Minister
Shehbaz Sharif on Thursday se-
cured a vote of confidence from
theNationalAssembly,with180
lawmakersexpressing“fullconfi-
dence” inhis leadership, inasur-
prise development amidst a ris-
ing confrontation between the
governmentandthetopjudiciary.

The National Assembly
Speaker,RajaPervaizAshraf,or-
dered voting which was con-
ducted with lawmakers rising
from their seats in favour of
adopting the resolution.

The resolution was sup-
portedby180 lawmakers in the
342-member National
Assembly. The primeminister
needed172votestobecomethe
leaderof thehouse. PTI

Camera surfaces 15 years after killing of journalist in Myanmar

Kremlin
spokesperson
Dmitry
Peskov

Damagedcarandbuildingsatamarketduringclashes
betweentwowarringfactions inKhartoum.Reuters

Screengrabfromtheroughly
two-minuteclipCarlson
postedonhisTwitterhandle

AChineseCoastGuardship
blocksaPhilippineoneas it
entersthesea.AP file

Australia proposes an overhaul in
immigration system for easy entry

FIRSTAPPEARANCESINCEQUITTINGNETWORK

Ahmedabad



Tender No : Re-E-Tender No 17/2023-24/SE/PHC/CHN
Jal Jeevan Mission (JJM) WSS to Kuttampuzha Panchayath - package III
Providing FHTCs in ward VI,X of Kuttampuzha Panchayath -General Civil
Work EMD : Rs. 5,00,000/- Tender fee : Rs. 19517.2 Last Date for submitting
Tender : 10-05-2023 03:00:pm Phone : 0484-2360645 Website :
www.kwa.kerala.gov.in, www.etenders.kerala.gov.in

Superintending Engineer
PH Circle

KWA-JB-GL-6-146-2023-24 Kochi

Tender No : SE/PHC/KKD/11/2023-24 AMRUT- 2.0 - Augmentation of CWSS
to Bathery Noolpuzha and Muttil - Providing FHTCs in Sulthan Bathery
Municipality- Pipeline work. EMD: Rs. 500000 Tender fee: Rs. 16540 + GST
(2978) Last Date for submitting Tender: 29-05-2023 04:00:pm Phone: 0495-
2371046 Website: www.kwa.kerala.gov.in www.etenders.kerala.gov.in

Superintending Engineer
PH Circle

KWA-JB-GL-6-155-2023-24 Kozhikode

General Manager (P&A),
Capital Region Urban Transport

§ Capital Region Urban Transport (CRUT) invites Proposal from interested agencies for the
above mentioned purpose. Please refer the RFP document for details.

§ The RFP document shall be available from 27/04/2023 onwards in following web portal:
www.capitalregiontransport.in. Any further intimation (i.e.Corrigendum/
Addendum/ Responses to the queries / Clarifications) shall be uploaded in the
abovewebsite only.

§ Applicants are required to submit duly filled Proposal as per the prescribed formats on or
before 31/05/2023 by 3:00 PM. The Proposals received shall be opened at 4:30 PM on
01/06/2023.

§ In case of any queries/clarifications, email atcrutbbsr@gmail.com
§ CRUT reserves the right to accept or reject bid process without assigning any reasons

thereof.

CAPITAL REGION URBAN TRANSPORT
Plot No. 548/1452, Kalarahanga, Bhubaneswar,– 751024, Odisha,

(India), Phone : 0674- 3501580, E-Mail :-
Patia,

crutbbsr@gmail.com,
Notice No. 1070/CRUT Date. 26/04/2023REQUEST FOR PROPOSAL
SELECTION OF BUS OPERATOR FOR PROCUREMENT, OPERATION AND

MAINTENANCE OF AC FULLY BUILT PURE ELECTRIC BUSES AND
ALLIED ELECTRICAL & CIVIL INFRASTRUCTURE ON GROSS COST
CONTRACT BASIS FOR 200 E-BUSES (9M-10M) FOR A TENURE OF 12

(10+2) YEARS.
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GOLD
`61,120

USDRATE
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`75,340

Note:Gold, silverratesatDelhi spotmarket,goldper10g, silverper1kg;Crudeoil (Indianbasket)asofApril26

Internationalmarketdata till 1900 IST

HITESHVYAS
MUMBAI, APRIL27

INTHEwakeof thebankingcri-
sis in the US and Europe, the
ReserveBankof Indiahasbegun
closelymonitoringthebusiness
modelsofbanksandfinancialin-
stitutions,GovernorShaktikanta
DassaidonThursday.

An inappropriate business
model, he said, can create risks
in parts of balance sheets and
sparkcrisesforfinancialentities.

Addressing the Global
Conference on Financial
Resilience, organised by the
College of Supervisors, Das said
the recent developments in the
USbanking sector, in particular,

have raised questions over the
business models of individual
banks that have faced chal-
lenges.

“These business models
sometimes can create risks in
certain parts of the balance
sheetsofbankswhich,goingfor-
ward, can blowup into a bigger
crisis.Therefore,wearefocusing
now on the business models
adoptedbybanks,”hesaid.

Last month, the collapse of
twoUS-based lenders—Silicon
ValleyBank(SVB)andSignature
Banks, and one European bank
—CreditSuisse, raisedconcerns
over the health of the financial
sector across the globe, includ-
ing India.

Hesaidfinancialresilienceis

closely linked to a bank’s busi-
nessmodelandstrategy.

“Many-a-times vulnerabili-
ties arise from inappropriate
business models adopted by
banks and other financial enti-
ties. Over-aggressive growth
strategiesormindlesspursuitof
bottomlines,forinstance,areof-
ten precursors for future prob-
lems,”Dasnoted.

TheRBIhasput inplacevar-
ious prudential regulatory
frameworks including capital
adequacy requirements, asset
classification, provisioning re-
quirements and liquidityman-
agement framework and the

gross non-performing assets
(NPAs)ofbankshavedeclinedto
4.41 per cent as of December
2022,downfrom5.8percentas
onMarch2022and7.3per cent
asonMarch31,2021.

The macro stress tests for
creditrisksindicatethatdomes-
ticbankswouldbeable tocom-
ply with theminimum capital
requirementsevenundersevere
stresssituationsandpolicymak-
ers in India havemaintained a
positionsofarthattherewillnot
beaspilloverofthecrisisunfold-
ing in theUSandEurope.

Dassaid therecentevents in
thebankinglandscapeof theUS
andEuropesuggestthatrisksfor
anindividualbankcouldcropup
from segments of its balance
sheet which might have been
consideredrelatively safer.

“Weexpectthemanagement
and board of directors of each

banktocontinuallyassessthefi-
nancialrisksandfocusonbuild-
ingupadequate capital and liq-
uidity buffers even beyond the
minimum regulatory require-
ments. This is required for con-
tinualresilienceandsustainable
growth of each individual bank
and financial entity,” the
Governor said.

Das said theRBIdoesnot in-
terfere with the business deci-
sionmaking of any bank or any
regulatedentities,hesaid.Itonly
emphasises that the regulated
entities must demonstrate the
adequacy of internal controls
and loss absorption capacity to
match the risk that their busi-
nessmodelsmaygenerate.

“Our approach is to flag defi-
ciencies in thisarea to thesenior
management or to the board of
directorsofindividualinstitutions
forremedialaction,”hesaid.

ENSECONOMICBUREAU
MUMBAI, APRIL27

GODREJ CONSUMER Products
Ltd Thursday said it has signed
an agreement to acquire the
FMCG business of Raymond
Consumer Care Ltd for Rs 2,825
crore.

Raymond Consumer Care
primarily operates in the de-
odorantandsexualwellnesscat-
egories with two key brands —
ParkAvenueandKamasutra.

It issellingitsFMCGbusiness
toGodrej Consumer alongwith
the trademarks of Park Avenue
(for the FMCG category), KS,
KamaSutra and Premium
through a slump sale, Godrej
said inanexchange filing.

“Thisacquisitionallowsusto
complementourbusinessport-
folio and growth strategywith
under-penetrated categories
that offer a long runway of
growth,” Godrej Consumer’s
Managing Director and CEO
SudhirSitapati said.

Per-capita consumption
(USD) of deodorants in India is
0.4xthatinIndonesia,0.05xthat
in Brazil and 0.04x that in the

USA,hesaid.
“Having brought these

brands at the forefront of con-
sumer recall, we believe that
Godrej Consumer Productswill
providetherequisiteimpetusto
furtherdrivethegrowthofthese
brands,”RaymondGroup’sVice
ChairmanAtulSinghsaid.

RaymondChairmanGautam
Singhaniasaid thesalewill turn
itdebt-freeandreducethenum-
berof business lines.

Raymond Consumer re-
ported sales of Rs 622 crore in
the fiscal endedMarch31, 2023
compared to Rs 522 crore in
FY22.

GodrejConsumerhasbrands
suchasCinthol,Protekt,Hit,Ezee
andGoodKnight.

Shares of Godrej Consumer
closed2.3per cent lower ahead
of the announcement, while
Raymondrose6.4percent.

Raymond’scorebusinesswill
nowberealestate,alongwithits
investments inengineeringand
denim, thecompanysaid.

The deal will lead to
Raymond Lifestyle — currently
an unlisted entity - becoming a
listedcompanyinthenext12-14
months, thecompanyadded.

ENSECONOMICBUREAU
NEWDELHI, APRIL27

INDIA IS pushing to widen the
scopeof thecommonreporting
standard(CRS)attheG20group-
ing to include non-financial as-
sets like real estate properties
under the automatic exchange
of information among OECD
countries, Revenue Secretary
SanjayMalhotra saidThursday.

At present, the OECD's
Automatic Exchange of
Information (AEOI) framework
provides for sharingof financial
accountdetailsamongsignatory
countries with an aim to check
taxevasion. InAugust2022, the
OECDalsoapprovedtheCrypto-
Asset Reporting Framework
(CARF) which provides for the
reporting of tax information on
transactions inCrypto-Assets in
a standardisedmanner, with a

view to automatically exchang-
ingsuch information.

Addressing the meeting of
the ‘Asia Initiative of the Global
Forum on Transparency and
Exchangeof InformationforTax
Purposes’,Malhotrasaidthereis
alsoaneedtobroadenthescope
of AEOI so that the information
could be usednot only to check
tax evasion, but also for other
non-taxlawenforcingpurposes.
“Wewould also like expansion
of theCRSfromfinancial tonew
other non-financial accounts
andassets,becausetherisksare
not only in financial assets...
there is a risk of tax evasion in
non-financial and real assets,
propertiesetc…thesewillbeour
priorities as part of the G20,”
Malhotra said.

Flow of information has
helped us in increasing tax col-
lection and revenue buoyancy
has increased,headded.

ENSECONOMICBUREAU
NEWDELHI, APRIL27

THEFINANCEMinistryisconsid-
ering differential tax treatment
for online gaming for the cate-
gories of games of chance and
gamesof skill.

Onlinegamesinthenatureof
bettingorgamblingare likely to
attract 28 per cent GST while
thoseinvolvingsomeamountof
skill will likely be taxed at a
lower18percent,anofficialsaid.

Thematter is expected tobe
taken up for discussion by the
GSTCouncil in itsnextmeeting,
which is likely either in the
monthofMayor June.

“All online games are not
games of chance and are not in
thenatureofbettingorgambling.
Many options are being consid-
ered,nothingisoff thetable.We

are also going through the rules
foronlinegamingbroughtoutby
MeitY.TheFinanceMinistrywill
bepresentingitsviewbeforethe
council,” theofficial said,adding

that the taskwould be to differ-
entiatebetweenwhatshouldbe
a game of skill andwhat can be
calledagameof chance.

At present, online gaming
platformspay18percentGSTon
platform fees andnot on the full
value including prizemoney. A
Group of Ministers, under
MeghalayaChiefMinisterConrad
Sangma, had in December last
year,submittedareportonGSTon
onlinegamingtoFinanceMinister
Nirmala Sitharaman. In its last
meeting inNovember, theGoM
hadagreedona28per centGST
on these segments. However, in
absenceofconsensusonwhether
the tax should be levied ononly
the fees chargedby theportal or
the entire consideration, includ-
ingthebetamount,receivedfrom
participants, the GoMhad de-
cidedtoreferallsuggestionstothe
GSTCouncil forafinaldecision.

REUTERS
CHENNAI, APRIL27

HINDUSTAN UNILEVER
Thursday reported a drop in
fourth-quarterearningsmargin
afterincreasedcommoditycosts
overshadowedsalesgrowth.

A sharp rise in commodity
coststhroughlastyearhascasta
cloudoverFMCGmakersevenas
they sought to shrug off the ef-
fects via price increases and re-
ducedpackagesizes.

The Indian unit of UK con-
sumergiantUnilever reporteda
nearly 11 per cent jump in ex-
penses toRs11,708 crore for the
quarterendedMarch31,withgross
margindippingto48percentfrom
49percentayearearlier.

"Thedeclineisbasicallyare-
flectionof twoyearsof cumula-
tive inflation that commodities
have seen," Chief Financial
Officer Ritesh Tiwari said in a
conferencecallwithmedia.

Themargin decline came as
growthinproductpricesslowed
to its lowest inmore thanayear
to 7 per cent, while sales vol-
umes expanded 4 per cent,
downfrom5percentattheend
of December. Still, the price in-
crease and volume expansion
drovethesaleofproducts11per
centhigher toRs14,638crore.

Thepricegrowth"willtail-off
further," the company said in a
presentation. HUL has already
loweredpricesofitssoaps,deter-
gents and tea as prices of some
rawmaterialseased,whichitbe-
lieveswilldrivethegrossmargin
higher inthequartersahead.

TheDovesoapmaker'sprofit
rose about 10 per cent to Rs
2,552croreintheMarchquarter.

REUTERS
BENGALURU,APRIL27

ITSERVICESproviderWiproLtd
said on Thursday revenue from
its mainstay IT Services unit
would drop sequentially in the
current quarter, after rising ex-
penses offset deal wins in the
threemonthsendedMarch.

Wipro is the latest among
major IT services exporters to
warnaboutadropinfutureper-
formance as clients in western
countries either delay, rethink,
or canceldeals.

Net profit forWipro fell 0.4
percenttoRs3,075croreforthe
quarterendingMarch.

NewDelhi:Hospitality tech firm
OYO turned cash flow positive
for the first time in the fourth
quarterof FY2023.

The company's Founder &
Group CEO Ritesh Agarwal
sharedtheupdatewithOYOem-
ployees addressing a townhall
virtually on Thursday, sources
told PTI. The company is antici-
pated to end the quarter with
nearly Rs 90 crore surplus cash

flow,sourcessaid,attributingthe
increase in bookings across all
key geographies, especially in
theEuropehomesbusinessthat
iswitnessingunprecedentedad-
vancebookingsboth for theup-
coming summer season peak
andtherelativelyoff-seasonpe-
riod fromNovember toMarch.

The company's last reported
cashcorpusonthebalancesheet
isaroundRs2,700crore. PTI

ALOKANANDA
CHAKRABORTY
NEWDELHI,MARCH27

WARNER BROS. Discovery and
Viacom18Thursdayannounced
that JioCinema would be the
new streaming home of HBO,
Max Original andWarner Bros.
contentstartingMay1.Thepart-
nership includes exclusive con-
tentrightsacrossdigitalandlin-
earandunderthisarrangement,
HBOOriginal,MaxOriginal and
Warner Bros. Television series
will premiere on JioCinema on
thesamedayas in theUS.

JioCinema is already the
streamingpartnerof IPL.Viacom
has deep pockets and they are
trying todisrupt theecosystem,
say analysts. “This partnership
goestoshowthatJioCinemahas
emerged as a serious player in
theOTTbunsinessinIndia,”said

Karan Taurani, senior VP, Elara
Capital. "They already have the
IPL,whichis themostexpecsive
sportingpropertyinthecountry
at themoment, and JioCimena
has10-12%of theOTTmarket in
India. They can potentially be-
comethelargestvideoplayeraf-

terYoutube.”
India'sOTTmarketsizestands

at $2billion (AVODoradvertise-
ment-based video ondemand+
SVOD or subscription-based
video on demand). Pureplay
SVODmarket leader is Netflix
with 35% of themarket. Till IPL
moved addresses, Hotstar was
theAVODmarket leader prima-
rily because of IPL,which could
havebeen50-60%of its revenue
in Indiaasperanalyst estimates.
TheJio-Warnerdealincludescur-
rentandfutureseasonsofHBO’s
globallyacclaimedshowssuchas
TheLastofUs,SuccessionandThe
WhiteLotus. FE

NewDelhi:Private sector lender
AxisBankonThursdayreported
a net loss of Rs 57 crore for the
March2023quarteronaccount
of the acquisition of the retail
consumerbusinessof CitiIndia.

Thebankearnedanetprofit
ofRs4,118croreonastandalone
basis in the same quarter the
previousyear.

During the quarter, the
bank'stotal incomeincreasedto
Rs 28,865 crore fromRs 22,000
crore a year ago, Axis Bank said
ina regulatory filing. PTI

‘Over-aggressivegrowthstrategiesa
precursor to futureproblems’

RBI
Governor
Shaktikanta
Das

Lookingatbanks’modelsmoreclosely:Das

RaymondtosellbrandssuchasPark
AvenuedeoandKamasutracondoms

Godrej set to
buy Raymond’s
consumer biz

RS2,825-CROREDEAL HUL earnings
margin in Q4
shrinks on
cost inflation

Wipro expects
sequential drop
in IT services
revenue

HOTSTAR’S LOSS, JIOCINEMA’SGAIN

■Disney+Hotstar
announcedlastmonththat
itwasdroppingHBO
contentbeginningMar31.

■ JioCinemaisalreadythe
streamingpartnerof IPL.
Analystssay it isattempting
todisrupt theecosystem

JioCinema newhome ofHBO,Warner Bros
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Thiswasthehighest
everQ1declineseenby
India’ssmartphone
market,besidesbeing
thethirdconsecutive
quarterlydecline.

Sluggishdemand,high
inventorybuild-up
carriedoverfrom2022.
Consumerpreference

forrefurbishedphones
contributedtothis
decline.

‘Premiumisationtrend
isbecomingstronger. Its
growthisreducingthe
mid-tiershareas
consumersupgrade,’
saidmarketresearch
firmCounterpoint.

Cheap smartphone
shipments fall, but
costlier ones grow

Source:Market research firm
Counterpoint; Text:PTI

India’s smartphone shipments dipped toabout31
millionunits in the Jan-Marquarter fromthe
previous year, recordinga19per cent fall

For the first time, OYO
turns cash flow-positive

ENSECONOMICBUREAU
NEWDELHI, APRIL27

AIR INDIA’S Chief Technical
Officer (engineering head) Arun
KashyapwillreturntoSpiceJetas
chief operating officer, about a
yearafterhelefttheno-frillscar-
rier for the Tata group airline.
KashyapwilljoinSpiceJetonJune

12, the airline said in a release.
This is the first CXO-level exit at
AirIndiasincetheairlinereturned
totheTatafoldinJanuary2022.

According to sources,
Vistara’s head of engineering
Sisira KantDash is likely to take
charge as Air India’s chief tech-
nical officer from June. The Tata
groupisintheprocessofconsol-
idating and streamlining its air-

line business, which includes
merging Vistara into Air India
andAIXConnect (AirAsia India)
withAir IndiaExpress.

KashyaphadjoinedAirIndia
inMay2022.Priortothat,hewas
serving as SpiceJet’s chief pro-
gramandtransformationofficer.

AirIndiadidnotcommenton
Kashyap’s exit and Dash's ap-
pointment.

First CXO-level exit after A-I privatisation:
Engineering head to join SpiceJet as COO

Axis Bank sees
Rs 57 cr Q4 loss

NewDelhi: The Income Tax
Departmentwill soonnotify
rulesspecifyingtheclassofin-
vestorsandnormofvaluation
for implementation of the
Budget provision of taxing
foreigninvestmentinunlisted
companies.Themodifiedval-
uation ruleswould provide
forascertaining the fairmar-
ket value (FMV) of shares of
unlisted companies to levy
tax on non-resident invest-
ments,anofficialsaid. PTI

ANGELTAX: I-TDEPTTO
SOONNOTIFYRULES

FinMin weighing different GST
rates for games of skill, chance

Indiawants non-financial
assets included inOECD
info exchange framework

Ahmedabad



Multi-starrer after solo show
Roy’s joyfulknockandSuyash’sgoogly-dazzlehighlightKKR's21-runawayvictoryoverRCB

PLAYINGTONIGHT
Indian Premier League:PBKS vs LSG at 7:30pm,
Live on: Star Sports Network and Jio Cinema

TUSHARBHADURI
APRIL27

TILLTHISgame,KolkataKnightRiderswere
banking on cricketing miracles to get vic-
tories—theexploits of Shardul Thakur and
Rinku Singh getting them their two victo-
ries. But that can't be a viable strategy in
sport. Having lost their last four games,
they needed to get back to the drawing
board, andthewhole teampulled together
for a21-runwinagainstRoyalChallengers
Bangalore, thatmay just revive their cam-
paign.

Par score too much for RCB
Forawhile, it seemedas ifNitishRana's

presence in themiddlewasworkingmore
for theoppositionthanhisownteam, judg-
ingbythenumberof timesRCBfielders re-
fused to take the chances he offered. But
fromatimethe inningsseemedtobegoing
nowhere, the KKR skipper finally came to
lifewitha flurryof boundaries.His innings
of 48 off just 21 balls was just the shot of
adrenaline the team needed, and though
Rana and Venkatesh Iyer got out in the
sameoverandAndreRussell continuedhis
disappointing season, a few big hits from
RinkuSinghandDavidWiese tookthemto
200.

But that scorewasnomore thanpar for
the course in Bengaluru, and KKR needed
regularwickets to stay in thegameas they
knewRCBwouldkeepcoming.Threewick-
ets inside thePowerplay– including those
of Faf duPlessis andGlennMaxwell–gave
them a foothold. But with Virat Kohli still
in the middle, the home team felt they
were inwithmore than a shout. Andwith
Mahipal Lomror finallypullinghisweight,
theywerealwaysupwith therequiredrun
rate.

Kohli looked intent on taking his team
home. His fifty came off 33 balls but soon
after Lomror departed, the prize wicket
came courtesy a stunning catch on the
boundaryby IyerasAndreRussell returned
for his second over.

Spin has been the go-to option for KKR
for a long time, and was so again on
Wednesday, but they needed something
from their pacers, especially given that
SunilNarine isnot thebowlerhewas inhis

prime. But luckily for KKR, the other
bowlersmadeupfor theWest Indian'sdis-
mal day. Russell (2/29) came to the party
when the teamneededhim.Given that he
isn't getting many runs, it could turn
around his season as he contributed in
someway to the team's success.

Roy fires opening salvo
In a teamwhere most players have ei-

ther seen better days or still to reach their
peak, Jason Roy is one player who can in-
spireKolkataKnightRiders to turnaround
their campaign.A50-overWorldCupwin-
ner with England, he is the batsman with
thebest pedigree in the line-up.He forced
a couple of boundaries in the first over
bowled byMohammed Siraj, RCB's prime
threat in the Powerplay, but the shot that
reallycaught theeyewasanonchalant flick
for six off compatriot DavidWilley.

But that was just the beginning. After
surviving a few anxiousmoments against
Sri Lankan leg-spinner Wanindu
Hasaranga and just as concerns started to
surface that theyweregoing tooslowly for
the high-scoring venue that is the M.
Chinnaswamy Stadium, Roy roared with
four sixes in the last over of thePowerplay
bowled by left-arm spinner Shahbaz
Ahmed, the firstonenomorethanacheck-
drive that landed beyond the long-on
boundary.

Even as opening partner Narayan
Jagadeesan consumed deliveries, slowing

the momentum when it needed to be
maintained from both ends, Roy took just
22 balls to reach a second successive fifty.
Jagadeesan tried his best to hit out or get
out, but it seemed RCB preferred to have
himout in themiddle.His torturousknock
of 27off 29balls finallyendedwithacatch
on the boundary, and KKRmay have been
the happier side at the wicket which fell
with the team score at 83 and brought in
the in-form Iyer. Why wasn't he sent to
open the batting is anybody's guess.

But the slowdown and frustration had
alreadytaken its toll asVijaykumarVyshak
gothis secondwicketof theoverwhenRoy
walked too far across his stumps and saw
his leg-stump being hit by a pinpoint
yorker. It seemed that with the
Englishman's dismissal, the air also went

out of the KKRballoon for awhile.

No fear
There's something about Suyash

Sharma, everyone who has seen him this
IPLseasonwouldagree.And itbeginswith
his big heart, being unfazed regardless of
the task assigned to him.

So, with 30 smashed in the first two
overs, andKohli andduPlessismaking the
target seem like 25 runs too few, the leg-
spinnerwascalleduponandgot theSouth
African immediately.

He got Ahmed in his next over, even as
thescoreboardkeptrollicking.A lookat the
bowling figures will suggest Varun
Chakravarthy (3/27)was thebetterbowler
on theday, but twoof hiswickets cameoff
rank long hops. It was Suyash who kept
KKRinthegamewhentheywereunderthe
pump.

With long hair and a bandana, he ex-
udes attitude and fearlessness. He has a
good googly and his figures of 2/30 were
worth theweight in gold.

His RCB counterpart Wanindu
Hasaranga returned figures of 2/24, but it
wasSuyashwhohadthe lasting impact, as
the designated Impact Player.
BRIEFSCORES:KolkataKnightRiders200/5
in 20overs (J Roy56,NRana48;Hasaranga
2/24)beatRoyalChallengersBangalore179/8
in 20 overs (V Kohli 54, M Lomror 34; V
Chakravarthy3/27,ARussell2/29,SSharma
2/30)by21runs.
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All-roundefforthelpsKolkata
KnightRidersdefendparscoreafter
Roymakestheopeningstatement
withbat.

SYNOPSIS

KKR'sVenkatesh Iyerbreaksthestumps inanunsuccessfulattempttorunoutRCB'sDineshKarthik. AP

DC’s new player code:
‘No acquaintances in
hotel room after 10 pm’

STANDINGS
Team Played Won Lost Pts NRR
CSK 7 5 2 10 0.662
GT 7 5 2 10 0.580
RR 7 4 3 8 0.844
LSG 7 4 3 8 0.547
RCB 8 4 8 8 -0.139
PK 7 4 3 8 -0.162
KKR 8 3 5 6 -0.027
MI 7 3 4 6 -0.620
SRH 7 2 5 4 -0.725
DC 7 2 5 4 -0.961

DEVENDRAPANDEY
MUMBAI, APRIL27

DAYS AFTER an incident where one of its
playersmisbehavedwithawomanatafran-
chiseparty,IndianPremierLeague(IPL)team
Delhi Capitals has come upwith a ‘Code of
Conduct’ for its cricketers.

According to the code,
put inplace for the "main-
tenance of the franchise's
public image", players can
no longer bring their ac-
quaintancestotheirrooms
post10pmandincasethey
wish to entertain their
guests it should be in the
teamhotel's restaurant or
coffeeshop.

Theplayersalsoneedto
inform the franchise offi-
cials when they wish to
leave their hotel to meet
someone.

Theadvisory, sharedwiththeplayersaf-
ter their win over Hyderabad Sunrisers on
Monday,comeswithawarning:Anybreach
ofthecodemightresultinfineoreventermi-
nationof thecontract.

The franchise allowsWAGs (Wives and
Girlfriends) of players and support staff to
travelwiththeteamduringIPL.Aspercode,
players and support staff have to bear the
travelexpensesof theirpartners,andinform
the franchise officials before their family
members join thecontingent.

However, in case aplayerwishes to take

anyone to their rooms, they need to inform
the IPL team integrity officer and submit a
photo identification to the teammanage-
ment inadvance.

TheDelhiCapitalsarehavinganordinary
seasonso far,winningonly twoof their first
sevengames,restingatthefootof thepoints
table. Theystarted their campaignwith five

defeats in a row, after
whichseveralplayers’kit
bagswere also stolen in
transitfromBengaluruto
Delhi. The equipment
was recovered after a
fewdays.

Whilenotreferringto
any particular incident,
theCodeofConductsays
that for eachmemberof
theDelhi Capitals squad
- players, support staff
andmanagement - the
team's visionandobjec-
tive should be given ut-

mostpriority.
DelhiCapitalshasalsomadeitmandatory

forallitsplayerstoattendfranchisefunctions,
and theywill have to informthe teamstaff if
theyarelate.Thefranchisehadearlierverbally
tolditsplayersthattheyneedtobepunctualas
thefranchisecan'taffordthemreachingtheir
scheduleddestinationslate.

The teamcan ill-afford any off-field dis-
tractions if ithas tokeepalive its slimhopes
of aplayoff spot.Theyhavehadarecentup-
turninresults,winningtheirlasttwogames
and host Sunrisers Hyderabad in their next
gameonSaturday.

Protesting wrestlers hurting
country’s image, says Usha
ANDREWAMSAN
NEWDELHI, APRIL27

ON THE day an ad-hoc
committee took over
wrestling administration,
Indian Olympic
Association presidentPT
Usha said sportspersons
``protesting on the
streets" amounted to in-

disciplineandweretarnishingtheimageofthe
country. This came after Sports Minister
Anurag Thakur had insisted that "Prime
MinisterNarendraModiji's govt has always
stoodwithplayers" and "sports andathletes
aretheirpriority".

Speaking to reporters after the IOA's
ExecutiveCommitteemeetingthatnominated
Wushu Association of India president
BhupendraSinghBajwa,formershooterSuma
Shirur and a retiredHighCourt judge to run
thewrestling body andhold elections, Usha
said: "The IOAhas an athletes' commission.
Insteadofgoingonthestreets,theycouldhave
come to us. Thewrestlers themselves sug-
gested an ad-hoc committee andwe have
formedone.”

The IOA president said the protesting
wrestlersshouldhaveapproachedtheIOAbe-
foreescalatingthematter. “Theyshouldhave
come tous. If theydidn't get a solution, they
couldhavegoneeverywhere.Straightawaygo-
ingtothestreetsisnotgoodforsports.Wedon't
want anyproblemswith our sportspersons.
WewantourathletestoparticipateintheAsian
Games.

“This kindof agitation is not good for the
country's imageandamountsto indiscipline.
Thisnegativepublicityisnotgoodforthecoun-
try.Wewant tobewith anyathletewhohas
representedIndia,butundertherules,regula-
tionsandlawoftheland.”

Sportsminister Thakur said the govern-
ment has always stoodwith athletes. “We
wantedan independentprobe. Anyonewho
wantedtospeakinfrontoftheoversightcom-
mittee,wasgiven the chance to speak. There
wasnorestriction.Thetimeperiodoftheprobe
increasedbecauseof them,weallowed that.
Therewere14meetingsoftheoversightcom-
mittee.Policehassaiditwilldoapreliminary

enquirybeforelodgingFIR,”hesaid.
Thestatementsmadebytheformersprint

queen didn't go well with the wrestlers
protesting at JantarMantar. “I amextremely
disappointedwithPTUshamakingsuchstate-
ments,beingawomanandformerathlete.It's
unfortunatethatasawomansheisnotableto
understandthepainthesewomenareunder-
going,”OlympicmedallistBajrangPuniasaid.

RioOlympicsmedallist SakshiMalik too
soundeddisappointedbyUsha's comments.
“IhavealwayslookeduptotoPTUshama'am
andidolisedher,buttodayIfeeldisappointed
andletdownbyherstatements. It isunfortu-
natethatshecouldn'tunderstandthefeelings
offellowwomenathletes.Asathletes,wedon't
have an iota of indiscipline in our blood.We
winmedals andbringhonour to thecountry
onlybecausewearedisciplined,”shesaid.

World Championshipmedallist Vinesh
Phogat said that instead of chastising the
wrestlers, the IOAshouldhavecometothem
tolistentotheirgrievances.“Wearenotonthe
streets,weareonthesoilofIndia.Itisourdem-
ocraticrighttoprotest. Ifyoufeel it is“indisci-
pline”or insulting,whydon't comehere and
solveourproblems?”sheasked.

Whenaskedaboutthefindingsofthecom-
mitteetolookintotheallegationsofsexualha-
rassmentlevelledagainstWrestlingFederation
of IndiapresidentBrijBhushanSharanSingh,
AllIndiaFootballFederationpresidentKalyan
Chaubey,whoaddressedthemediaalongwith
Usha,saidtheinvestigationwasstillon.

“Thead-hoccommitteehasgotalistofwit-
nesses,whowill be invited todeposebefore
it,”hesaid.

Vinesh respondedby saying that the list
withthe IOAwould includethosewhoSingh
wouldwant. “They didn't talk to us all this
while, beforewe sat in on our protest. Brij
Bhushan'speoplehavebeenmadewitnesses.
Wealsohavewitnesses,athletesandcoaches,
pleasemakethemwitnessestoo.Weonlytrust
theSupremeCourt.”

Chaubeysaidtheprobepanelformedwith
boxinglegendMCMaryKomasitsheadwasa
“verygoodcommittee”. “It hasverydepend-
ableandrenownedindividuals.Ifwecanhave
alittlepatience,becausetheseareveryserious
allegations...Wecannotmakeanydecisionsin
haste.Wehave toseewhat comesoutof this
committee.”

Anybreachof thecodemightresult in fineoreventerminationof thecontract.

Prannoyadvances,
Srikanthbowsout
Dubai: India's ace shuttler HS
Prannoy battled his way into the
quarterfinals but it was curtains for
compatriotKidambi Srikanth in the
men singles of the Asia Badminton
Championships here on Thursday.
While Prannoy, seeded eighth, had
to battle it out for an hour and two
minutes to prevail over Indonesian
Chico Aura DwiWardoyo 16-21 21-
5 18-21 in a round of 16 match,
Srikanth was shown the door by
fourth seeded Japanese Kodai
Naraoka 14-21 22-20 9-21. Prannoy
will next play Kanta Tsuneyama of
Japan. In mixed doubles, Rohan
Kapoor and N Sikki Reddy entered
the quarterfinals after the fourth
seededKoreanpairof SeoSeung Jae
Chae Yu Jung handed the Indians a
walkover.PTI

SlovakianMartin
failsdopetest
London: Slovakian tennis player
Andrej Martin has been suspended
for14monthsforfailingadopingtest,
the International Tennis Integrity
Agency (ITIA) said on Thursday. The
33-year-old Martin, who reached a
career-highATPsinglesrankingof93
in 2020, tested positive for an ana-
bolic agent at the Bratislava Open in
June.Martin'sbanwasreducedfrom
thestipulatedperiodof fouryearsaf-
terhesatisfiedanindependenttribu-
nal that the offence was not inten-
tional. "The player asserted that he
had played in a floorball tourna-
ment... and that the presence of the
substancewascausedbymistakenly
drinking from a teammate's water
bottle, identical in appearance tohis
own," ITIA said in a statement.
"Martin's floorball teammateadmit-
ted that he added ostarine drops to
his water bottle. The Independent
Tribunal consideredMartin's state-
ment tobeplausible."REUTERS

BRIEFLY

Thefranchiseallows
WAGs(Wivesand
Girlfriends)ofplayersand
supportstaff totravel
withtheteamduringIPL.
Aspercode,playersand
supportstaffhavetobear
thetravelexpensesof
theirpartners.

Arsenal’s title dreams fade as City
deliver blow with De Bruyne brace
REUTERS
MANCHESTER,APRIL27

A KEVIN De Bruyne-inspiredManchester
City struck a hammer blow in the Premier
League title race as they outclassed leaders
Arsenal 4-1withanelectrifyingdisplay ina
seismic clash of the top two at the Etihad
StadiumonWednesday.

PepGuardiola'srelentlesssideranriotas
they made it 12 successive league wins
againstArsenalwithamasterfulDeBruyne
scoringtwiceandErlingHaalandalsoontar-
getasCity seizedcontrolof theirdestiny.

DeBruynefiredCityaheadintheseventh
minute fromHaaland's pass and the hosts
bombardedArsenal'sgoalbeforeJohnStones
deservedlydoubledtheirleadwithaheader
in firsthalf stoppage time.

Arsenal,whobegantheclash fivepoints
clear but having drawn three successive
games, looked powerless to stop the on-
slaught andwhen De Bruyne struck again
earlyinthesecondhalf itbecameadamage-
limitationoperation for the leaders.

Rob Holding grabbed an 86th-minute
consolation but it was too little too late for
Mikel Arteta's side and City now look firm
favourites toclaimafifthtitle insixseasons.

Haaland finally got on the scoresheet in
stoppagetimeforhis49thgoaloftheseasonin
all competitions -- themost by a top-flight
playerinEnglandsinceCliveAllenin1986-87.

City's seventhsuccessive leaguewin left
themwith73pointstoArsenal's75,butcru-
cially they have played two fewer games
thantheLondonerswhosehopesofafirstti-
tle since 2004 now look forlorn after four
gameswithoutawin.

Guardiola's City have trailed Arsenal for
almost the entire season but will go top if
theybeatFulhamat theweekend.

"We knowwhat peoplewill say but it's
so hard and a lot of things can happen," De
Bruyne toldBTSport.

"It'ssevengamesstill togo, lotsofpoints,
andwe are still two points behind Arsenal.
Ourscheduleishectic,therearealotofthings
goingonwehave toprepare forSunday."

A damaging April took thewind out of

Arsenal'ssailsbutafirstleaguewinoverCity
since 2015would have put themput them
back inchargeof the race.

Unlike against bottom Southampton in
Friday's frenetic 3-3 draw they got through
theopeningminutewithoutconceding.But
thewritingwas on thewall asHaaland and
DeBruynebegantocombinetodevastating
effect. Haaland showed great strength to
controlahighballandsenddeBruyneracing
awaywith a neat pass and the Belgian ad-
vanced before nonchalantly curling a shot
inside thepost.

Arsenal fragility
City sensed Arsenal's fragility andwent

for the jugular, tearing through the visitors
linesatwill.

De Bruyne looked poised for a carbon
copyofhisopenerasArsenal'shigh-linede-
fencewasagaincaughtoutbut this timehis
shot was blocked. Minutes later Ramsdale
deniedHaalandastheNorwegianbulliedhis
way throughmore flimsydefending.

Haaland forcedanothersharpsave from
RamsdalebeforeArsenal finally threatened
withThomasParteyshootingwide.

The onslaught continued though and
Haaland thought he had scored only to see
his left-footed shot flash wide before yet
again forcingasave fromRamsdale.

Had Arsenal reached halftime a goal
downitwouldhave felt likeapsychological
victory, but Stones rose to head in De
Bruyne's lethaldelivery instoppage time.

The goalwas initially ruled offside but a
VARcheckshowedStoneswasplayedonby
achunkof BenWhite's foot.

IfArsenalstillharbouredanyhopesofsal-
vagingsomethingtheyvanishedinthe54th
minutewhenHaalandfedDeBruyneforan-
other silky finishpastRamsdale.

"I don't think theywere scared, but the
waywe started the game,weput ourselves
in trouble," Arteta said. "When you come
here you need to be at your best. Todaywe
were far fromthat."

Treble-chasing City throttled back and
Arsenal gave their fans some cheer when
Holding fired in fromtheedgeof thearea.

But Haaland had the last laugh as City,
who are in the FA Cup final and face Real
Madrid in the Champions League semis,
made it28points fromthe last30onoffer.

ManchesterCity’sKevinDeBruyne(centre)celebratesafterscoringhis team’s
thirdgoalwith JackGrealish (right)andRubenDias.Reuters
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